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Shri A.B.Rathod,
Gulbai Tekra,

Subhadrapura,
Ahmedabad-56,

(Advs Mr. D.M.Thakkar)

Versus
l« Union of India
Throughs
The Superintending
Engineer, Centra
Nater Commission,
Hestern Rivers Circle,

CedeCoed=~A, North Bazar
Road, Dharampeth Ext.,
Nagpur.

2 Executive Engilneer,
C.W.C., Waghela Bldg.,
Gurukul Road,

Memnagar, Ahmedabad-=-52.

3. Assistant Engineer,
CeWeCe, Sabarmati Divn.,

Ahmedabad.
(Adv. sMr.Ramesh Grover)

n'ble Mr. Po.H.Trivedi,

.e Applicant

.e Respondents

Vice Chairman

In 0.A.N0.495 of 1989, the petitioner under

Section 19 of the Administrativée

challenged the order dated

'ribunals Act has
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of the respondent department, Class-I¥ employees are

not transferred outside their native districts and

there is complete disregard of the principle that

transferred before others for which the

given certain names of those who

longer than him. He also states

Sabarmati Sub Division, Ahmedabad
has been transferred to Ratanpur

hose who have served for the longe

have been retained

from which Vanlar

O
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This shows the malafide of the respondents., In this
case respondent No.2 have argued the case in person

and there has been no representative of the Respondent
No.l or Respondent No.3. The impugned order has been
passed by respondent No.2 who has appeared in person

to argue his case. His couanter is that thé petitioner
had earlier asked for a transfer from Ratanpur and

his request was forwarded by Asstt. Engineer in support
of which he has annexed the copy of the letter dated
6-8-83 enclosing a letter from petitioner dated
23-7-88. The petitioner has clearly asked for an
urgent transfer from Ratanpur and at his own cost

to any site. The impugned orders state that the
transfers are to be "with immediate effect on their

own cost." The petitioner's contention is that if

his transfer is to be treated gs at his own request,

it is to be noted that it is _ brought about more than

one year after the request was made. The apprehension
expressed in his letter was in respect of threat to
his life and if he lived with this apprehension for

a whole year his transfer thereafter does not give

him any relief in that regard. The respondent has
also taken the plea that the petitioner is having an
affair with a married lady and the villagers are highly
agitated about it. Further in transfers period of
stay at any station is not reqguired to be taken into
account nor is there any immunity against transfer

in the case of ClassIV persons. The transfer is
actually in the same division. The petitioner has

not conducted himself in a manner befitting a Govt.
servant. He has been absent from duty in support

of which contention several memoranda. issued to him

have been annexed. The petitioner has made another

.
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request for transfer on 18-10-38 in which he asked

for transfer from Ratanpur to Raska or Kheda or Ahmedabad
at his own cost giving reasons. This also has been
forwarded by the Asstt.Engimeer with the remarks that
the petitioner is not a responsible person for being
given work and he is creating problems for other staff

in the smooth running of the work. The respondent has
challenged the nature of the request gransfer and

stated that in the case of Shri Vankar he has been
retained at Galiana as he has never made request for

Ratanpur the order of transfer was cancelled.,

2. After perusing the pleadings and hearing
the learned advocate for the petitioner and the
respondent No.2 it appears that the transfer of the
petitioner is for administrative reasons for which
there is some basis but Respondent No.2 has utilised
the request of the petitioner for causing it to be

a reguest transfer at his own cost. Neither side has
developed its respective case on the ground of the
discretion available to the respondent on request
transfers., The transfer orders in terms state that
the transferred officials are to move at their own
cost. The sole issue :for the purpose of this case
is whether the impugned orders can be regarded as a
legitimate transfer on recguest. For this purpose it
is necessary to consider the impugned order in the
light of the petition by which recuest for the transfer
has been made, Obviously, in the petition dated
23-7=-38 after a detailed description how the petitioner
was threatened by armed men, he has recquested for the
transfer to any site at his own cost. This has been
followed by another petition dated 18-10-88 in which
the‘petitioner has related the circumstances of the

guarrel viz. the local villagers,sickness of his wife,
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education of his minor children and asked for a
reguest transfer at Ahmedabad or Raska or Kheda at his
own cost. This petition has also been forwarded by
the Assistant Engineer by his memo dated 29-9-89,

It is therefore proper to consider that the impugned
transfer orders have not dealt with very old or
obsolete requests but requests made prior to the date
when the orders have been passed. There is substance
in the petitioner's plea that he had made no reguest
for being transferred from Ratanpur to Kadana and
therefore the impugned transfer orders cannot be

justified on the basis of his recquest.

3. I would have been very reluctant to interfere
with the transfer orders of the petitioner about which
the Asstt. Engineer and Respondent No.2 appear to have
some basis on administrative grouncs to pull the
petitioner out from Ratanpur but it is difficult to
sustain the impugned transfer orcer on the ground of
its being based upon the petitioner's request and
reguiring the petitioner to move from Ratanpur at his
own cost. When petition for such a reqguest does not
state that the petitioner was ready to go to Kadana
and when on the grounds on which the petitioner had
requested the transfer are by and large not met in
terms of the convenience of the petitioner by the

said transfer. It could have been possible for the
respondents to justify the transfer on administrative
grounds but it is not possible to sustain the impugned
orders of transfer in terms as a recuest transfer at

the petitioner's cost.

4. For the above reasons, the petition has merit

to the extent stated. The impugned orders are guashed
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and set aside. Rule made absolute. The respondents are

at liberty to pass further orders which are legal and

which are not tainted by any flaw. No orders as to costs.

5. The judgment in this case Qas not pronounced earlier
because of the decision of the Supreme Court of India in
the case of Amulya Chandra Kalita v, Union of India & ors.
in Civil Appeal No, 1212/90 (JT 1990 (1) SC 558) . However,
thereafter, in Civil Appeal No, 2381/91, Dr, Mahabal Ram

v. Indian Council of Agriculture Research & Ors., the
Supreme Court has held that a 3ingle Member Bench is
competent to decide the cases when so authorised in t erms
of sub section (6) of section 5 of the Administrative
Tribunals Act, 1985, Accordingly, this judgment is now

being pronounced.

i

( P H Trivedi )
Vice Chairman
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_CERTIFICATE

Certified that no Further action is required to be taken

and the case is fit for consignment to the Record Room (Decided)
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Dateds *‘“l“\fl

Countersigned. ' 3( .
s N\an “ - J -

Section Officer/Court Officer. Signature;of the Dealing

Assistant.
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AHMEDABEAD.
Submitted ; Cer.T./JUDICIAL
SECTION
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Miscellaneous Petition No. - of oy .
X g
shri _____ /15 A“ﬂmm&ﬂ__ B Petitioner{s).
versus.,
“ T\ "
\K'nﬂvn %A.éhjﬁ 24 5 Respondent(s).

This application has been . submitted to the

Tribunal by Shri L M [ e Koy

under Section 19 of the Administrative Tribunal Act,
1985. It has be:n scrutinised with reference to the
points mentisned in the check list in the light of

the provisions contained in the Administrative Tribunals
Act, 1985 and Central Administrative Tribunals

(Procedure) Rules, 1985,

The application has been found in order and

may be given to concerned for fixation of date.

|

!

- o a g LA s ) _ .
The application is*not besn found in order for

the seme reasons indicated in the check list. The
applicant may be advised to rectify the same within

21 days/Draft letter is placed below for signature.
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the prescribed form?

1. Is the application competent 2 A :}1’

(B) Is the application in - %tr
paper bQOk fom ?

(C) Have prescribed number .
) comlete sets of the fj
applicaticon been filed

~J

3e Is the aprlication in time

)
QL

If not, by how many days is
it beyond time ? o~

Has sufficient cause for not
making the application in
time stated 2

4. Has the document of authorisation/ L
Vakalat Nama been filed.? '
» /

S Is the application acconpained by P [qh s5¢
WD./I.P.0O. for R$e50/~.2 Number of ¢ .
PDe/I.P.0. to be recorded. 56/

6. Has the copy/copies of the order(s) L [Pone A /) :@.2_;
agaimst which the application is %}JLii s -

made, been filed 2 v

Ta (a) Have the copies of the documents K¢
relied upon by the applicant and ﬁf
mentioned in the application /

been filed ?

(b) Have the documents referred to v,
in (a) above duly attested and ?’
numbered accordingly ? ’

(¢) Are the documents referred to

. . 2 »
in(a) above neatly typed in ‘;ﬂ
double space 2 /
Bls Has the index of documents has been ~_p
filed and hae the paging been done "/

properly 7

c.‘zco ’
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 URGENT NOTE

To et ~f e
The Regista/\

: High- Court-of-Gujarat,
Ahmedabad.~ 7\
: /
'l Sir,

Subject : ’ 1 / ((q\v

Be pleased to direct the office to Place the matter above mentioned
¥ 90\

before the Court for admission on ﬁ as | want to obtain stay

/in Jurisdiction/hait order. | personally undertake to remove all the office

objections Including Court fee stamp.

Thanking you,

Ahmedabad. Yours faithfully,

;
£/
S
/

Date | .{ W\ - St Advocate for the (Petitioner)







BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, AHMEDABAD.

ORIGINAL APPLICALI'ION NO.A?S\ /1989

Applicant : Shri A. B. Rathod
’*, versus
T ,
Voot \Aﬁ rRespondents : Union of India and
ﬁ_,\ Q ¥ others.
v
o
o \ \v\w‘
i \ %' N~
(/\“@ 3 ‘ I NDE X.
P St
No. Annex, Particulars. Pages.
%
i © 01, - Memo of Orig.Application 1 to 11
g /4
v oz, A Copy of impugned order ) ]
of transfer dated4/7th /JZ "{~S
‘ November, 1989, trans-

ferring the applicant -
from Ratanpur to Kadana




BEFORE THE CENI'RAL ADMINISTRATIVE TRIBUNAL,

. - ORIGINAILL APPLICATION NO.‘gqUA OF 1989

Applicant Shri A. 3. Ratnod

V/s.
. ‘ Respondents ¢ Union of India & ors.

DETAILS OF APPLICATION

1. Particulars of the Applicant:-

i) Name of the Applicants Shri A. B. Rathod

ii) Name of Father : Shri B. Rathod
; iii)Designation & office : Central Water Commi-
. . « in which employed., ssion, Ahmedabad

Division, Ratanpur.

iv) Office Address - CefeC., Sabarmati

Division, Ahmedabad.

v) Address for the Shri A.B.Rathod
service of all Gulbai Tekra,
notices. Subhadrapura,

Ahmedabad=6.

2., Particulars of the Respondents:-

i) HName and Designation : (1) Union of India
of the respondents (Notice to be

: served through-
The superintending
Engineer, Central
Water Commission,
Western Rivers
Cerle, C.W.C.4—A,
North Bazar Road,
Dharampeth Ext.,
Nagpur.)




-
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(2) Executive LEngineer,
C.W.Ce, Waghela Bldg.
Gurukul Road,
Memnagar,A'bad-52,

(3) Asst.Engineer,
CelWeCe,Sabarmati Divn.,

Ahmedabad,
(ii) Office address § =—===AS abOVE====
of the respon=-
dents.

. (iii)Address for the: ====As above==-=
service of all
notices,

3. Particulars of the Order against which the Appli-
cation is made:-

The application is against the following
orders:

(i) Order Noe.

L1}

(ii) Date 4/7-11-1989

Executive Engineer,
C.W.C., Ahmedabad.

(iii) pPassed by

.

(iv) Subject,in s Transferring the
brief. the applicant from
Ratanpur to Kadana

(i.e.outside the

parent division)

4. Jurisdiction of the Tribunal:-
The applicant declares that the subject matter
of the order against which he wants the redressal is

within the jurisdiction of this Hon'ble Tribunal.




-

5. Limitations:-

‘The applicant further declares that the
application is within the limitation, as pres-
cribed under Sec.21 of the Administrative

N

Tribunals Act, 1985.
6. TFacts of the Case:=-

6.l By way of present application, the appli-
cant seeks to challenge the legality and validity
of the arbitrary and illegal action of transferring
the applicant - Khalasi, Class-IV employee, £from
Ratanpur to Kadana, notwithstanding the fact that
as per the existing practice and policy of the
respondent Department,. the class-IV employees are
not transferred outside the native district and
in complete disregard of principle of 'FIRST COME,
FIRSLY GO' inasinuch as many similarly situated
employees working alongwith the applicant are
retained in Ahmedabad Division from more than

10 to 15 years and the applicant only is picked
and chocen for the impugned transfer with some
ulterior and obligue motive, in a malafide manner,
I'he applicant begs to Challenge the impugned
action of the respondents on the ground that the
same 1s arbitrary, illegal, unjust and against

the prevailing policy 'of the respondent Departments




642 The applicant was appointed as Khalasi,
Class-IV, employee, with effect from 1-3-1973
at Ahmedabad. The applicant is having long
service career and has worked with utmost
sincerity and to the best. satisfaction of the
respondents, without giving any cause of compla-
int. The applicant was working at Ratanpur. in
Ahmedabad Division since 1985, The applicant
submits that as per the ccnsistent practice. and
policy of the respondent-Department, Class-IV
employees like the applicant are not transferred
outside their parent division or far from the
native place. The applicant was appointed'in
Ahmedabad division and Ahmedabad is the native
place of the applicant. The applicant submits
that the contention of the applicant that Class-IV
employees like the applicant are not transferred
from their parent division far from the native
place can be substantiated from the details given
hereinbelow, wherein the Class-IV employees
similarly situated like the applicant are never
transferred from their parent division for 15 to
20 years, considering the fact that they are lowly
paid class-IV employees and it would be very
difficult for them to settle down from small centre
to a big centre, as it would be very difficult to
find éheap accomodation as well as the standard

of living would be very high in the big centres.
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are not éubjected to t#ansfer as per the
prevailing practice and Qolicy of the respon-
dent Department. The applicant submits that

it is also the practice and policy of the
department to keep Class-1V employees in the
parent division nearby their naﬁive place.

The applicanﬁwsﬁbmits that the applicant was
appointed in Ahmedabad division ahd Ahmedabad
is native place of the applicant and, therefore,
the appl;cant ought mm% to have been kept in
Ahmedabad Division itself, near to his native
place i.e. Ahmedabad. The applicant submits
that however, to the great shock and surprise
of the applicant, vide‘an order dated 4/7-11-1989
the appl;cant is sought to beltransferred from
Ratanpur, Sabarmati Sub-Division,‘Ahmedabad to
Anas Dam site, Mahi Sub-Division, at Kadana

in Panchmahals District, which is about 300 kms.

far from the native place. Annexeé’EZEEES‘SEE"

marked as Annexure'Lél is the copy of said order (Ann .-A)
of transfer dated 4/7-11-1989,., "The applicant

submits that the afores;id action of the respon-

dent is absolutely arbitrary inasmuch as, as per

the prevailing practice and policy of the res-

pondent Department, Class-IV employees are not

transferred outéide thelr parent division.

However, only the applicant has been picked and
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chosen for the impugned transfer, The applicant
submits that, therefore, the impugned action of
the respondents is in wiolation of Article 14 of

the Constitution of India.

6.4 I'he applicant further submits that as it
can be seen from the foregoing paragraph, Class-=IV
employees working along with the applicanf are
never transferred since last 10 to 15 vears from
their parent division. The applicant submits
that the aforesaid fact . itself is supporting the
contention of the applicant that Class-IV
employees are not subjected to transfer., The
applicant suomits that the respondents cannot

act in an arbitrary and discriminatory manner
inasmuch as the persons who are serving at at

a particular station are not transferred for 15
to 20 years though similarly situated like the
applicant and only the applicant is subjected to
transfer which igs in violation of Article 16 of
the Constitution of India. The applicant submits
that, ‘therefore, the impugned action is ex facie
arbitrary, illegal, discriminatory and-untenable

in the eye of law.

645 The applicant submits that the applicant
is gtaying at Ahmedabad with his family which

consists of wife and 3 children. The applicant
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submits that the minor children of the appli-
cant are studying in Municipal Schqol at
Ahmedabad and, therefore, if the applicant is
sought to be transferred at this point of time

in the midst of term, the continuation of edu-
cation of the children of the applicant would
suffer .and their career would be put to jeopardy.
The applicant submits that moreover, the wife’of
the épplicant is suffering from severe asthametic
disease and is under continous treatment in the
V.S.Hospital, Ahmedabad, since last 4 years. The
applicant submits that if the applicant is placed
to a very remote place in Panchmahals District,
the wife of the applicant would not get adequate
and appropriate medical treatment. The applicant
submits that on the ground of hardship also, the
impugned order of transfer requires to be quashed

and set aside.

6.6 Even otherwise, the impugned order of
transfer of the applicant requires to be guashed
and set aside as being arbitrary, illegal, null

and voide.

6.7 The applicant submits that the impugned
order of transfer dated 4/7-11-1989 was received
by the applicant only on 15-11-1989 and the same

has not been implemented so far. The applicant




is, therefore, required to be protected by
appropriate interim relief, in the interest of

justice.

7. Relief soughts-
The applicant prays for the following

reliefs-

(Aa) YOUR HOWNOUR be pleased to quash and set
aside the impugned order of transfer
dated 4/7-11-1989 passed by the Executive
Engineer, transferring the applicant from

Ratanpur to Kadana as being arbitrary,

illegal, null and void;

8¢ Interim relief, if any:-

The applicant prays for £following interim

relief: -

(B) YOUR HONOUR be pleased to stay the
implementation, operation and execution
of the impﬁgned order. of transfer dated
4/7-11-1989 quo the applicant, at Annex-
ure 'A', pending admission, hearing and

final disposal of this Application;




=10

(c) YOUR HONOUR be pleased to grant such

other and further reliefs, as are

deemed fit, in the interest of.

justice .

9, Details of remedies exhausted:-

The applicant declares that the applicant

has exhausted all the remedies availaeble to him.

10. Matter not pending with any other Court/s,etc.:-

The applicant further declares that the matter
regarding this Application, which has been made, is
not pending in any other court or with any other

authority or before any other Bench,

11. Particulars of Postal Order in respect of Appli-

(i) No. of I.P.O.:- [2)9 ( 6?(4 :lwsfag//
é; Q£3£L»«£’

(ii) Name of the :- ~ \
y

issuing Post

office. .
(3 17

(iii)Date of issue:-
0f I.P.O.

(iv) post Office :- ; ot et VAL
at which Z\CC&“ﬁV/ AA?U
. payable. \

cation fees:-

12, Details of Index:- X
Index con:aining the details of documents is

enclosed,
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13. List of enclosures:-

Annexure 'A' - Impucgned order of transfer
dated 4/7-11-1989, issued
by Executive Engineer,
transferring the applicant

to Kadana from Ratanpur.

/
- Verification {r\/\h ) Q A T\V\\'\M
- frln -

I, A.B.Rathod, S/o. B.Rathod, age years
working as Khalasi, resident of Ahmedabad, do hereby
verify that the contents from para 1 to 13 are true
to my personal knowledge and belief and that.I have

not suppregsed any material facts

E;lace: Ahmedabad, )9 )QM

Hn (A.B.RATHOD)
Date : |% /11/1989 SIGNATURE OF THE APPLICANT

riled by Mr... 9"‘«#47—2’\‘! ’LI{;%’_

Learned Advocate for Petitioners
; g .7h  spaies

seryed/npl-ferved (¢

g
ot.\) ’5’ } Qj Dy.Registrar < AL ()

A'bued Bauch
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NE : 4 GRAWS : FOR-CAST
N PHONE : 47643 FOR-CAST.
agp FNN—A)
| 20 (- DA
No. MD/WC/E-1/89/ & u A
GOVERNMENT OF INDIA _ / -
CENTRAL WATER COMMISSION
MAHI DIVISION

—

RUREE A E
Vaghela' Building,
1, Shyamnagar,
- ¢ , Gurukul Road,
i TR ¥ ; b dagds < Memnagar,Ahmedabad-£2,
Dated :_:Z“/l1/89.
QEEICE ORDER

The following Junior Observer Mork Sarkar Gr.II/III &

Khalasis working in Sub Divisions/Division are hereby transferred
\

as shown against each with immediate effect on their own cost.”

”\h__/ﬁ‘-
SL.NO. Name & Designation, Where working Place to which
at present, transferred,
" Lo -Shri H,N, Patel, Site No. 8, Mahi Division,
' Junior Observer. Gungan ‘under - -Ahmedabad,
Sabarmati '
Sub Division,
Amedabad,
2¢ . Shri R.C. Pateliya, CFF W/L Stn., Banas™ Luni "
W/S Gr,II. | Kheda under Sub Division,.
‘ Sabarmati Palanpur,
Sub Divn.,
Ahmedabad.
< Shri AR. Darbar Anas Site | Wanakbori,
W/S Gr,III Mahi Sub Mahi-Sub Divh, ,
Division, Kadana, -,
Kadanay - , YT
D 44 Shri A.L. Pate] Banas Luni Sabarmati Sub
. W/3 Gr,III. Sub Division, Division,
Palanpur, Ahmed abad,
B Shri J.F. Baria Mahi Dam, Panam Dap -
Khalasi, Mahi Sub Divn. Mahi Sub givn.,
Kadana, Kadana,
6. Shri L.M. Vankar‘//// Galiana Rat anpur, \/47’/
Khalasi Sabarmati Sub Sabarmat iSub -
Divn,.,,A'bad, Divn,, A'bad,
\37{////;hri A.B. Rathod, Ratanpur Anas Dam Site,
Khalasi, Sabarmati Sub  Mahi Sub Divn,,"
Division,. Kadana. v
Ahmedabad,
(RAMESH GROVER)
EXECUTIVE ENGINEER
(PTO)

B




Copy to :~-

l, The ASSLStantIEnglneer

3 Sabarmati Sub Dlvtslon, For informatioen.
-Ahmedabad. It is herehy
o instructed to
2. The Assistant Engineer, relieved them on
Mahi Sub Division, receiot of this
Kadana, order. The
joining report of
3. The Assistant Engineer, the incumbents may
Banas Luni Sub Division, be sent tothis
Palanpur. office for office record

4. Bill Clerk, Mahi Sub Division, Ahmedabad.
-y Accounts Branch, Mahi Sub DiVLSLOn, Ahmed abad,

6 Persons concerned (through AE)

T Persons concerned file. |
8. The Asstt.ﬁngineer, (Civil), Mahi Divn., Ahmedabad.
9, 0/0 File, " | o

EXECUTIVE ENGINEER - N

d//»éPCS,

*CDN*/llJ.89. : o Y
5ﬁ)/61 il wC/é ‘S?/

(-L'

Pw%fa(‘m | };(hw/ﬂ 2 A ,,
errw/ké*“é %&ﬂf‘m s

Sal')il o | “‘;;Jad é;‘l
femne
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~ \H - 7N ‘\‘ \ G0
: 1Negone e C N7 AN : =
in The High Court Of Gujarat-At Ahmedabad
4
g '/ \ No. 1989
/5 AT Ihetet ... Petitioner
| s
\ v/s ‘;”. \ 4 O ( ) f 1 AN :i
| ...Respondent
(\NDS
< N X .
'/WE ‘.q;‘\ “ “.'vd}\} \/ \_-_‘LA\“T"M: NC G .Z;"’,
the i\ ‘ A ceawd - abovenamed, do hereby authorise
Shree D. M. Thakkar Advocate, High Court, to appear act and plead on behalf
of me/us in the above matter as well as to negotiate for compromise or to
withdraw or compromise on my/our behalf in the above matter at any stage.
IN WITNESS whereof |/we have set and subscribed our hands
hereunder. .
A RRA R
. Y
D) A CWIwa D QSIS
Accepnted:
Y | e
i V4 ) 3
| DB Feasthar

ADVOCATE

¥5/B,-Stadium—House,
Opp—Municipal—Bath,

Navrangpura,
AHMEDABAD-380-009,
kFCC i LYA. g8 war
( ’_.L,“.'t?g
@ -
J 'I\’
. 1')
C
A
Ahmeds 014
vuiq,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT

AHMEDABAD,

ORIGINAL APPLICATION NO.495 OF 1989

Applicant : shri A. B. Rathod
V/s.
Respondents H Union of India & others.

REJOINDER TO THE REPLY FILED

BY THE RESPONDENT NO. 2

I, A.B.Rathod, the applicant herein, beg
to file this rejoinder in response to the reply
filed by the Respondent No.2. I state that the
averments and contentions which are not specifically

admitted are categorically traversed.

(1) It is submitted thgt the respondent no.2

has filed reply on behalf of Respondent nos.l and

3 also for which the respondent no.2 has no authority
under the law and, therefore, the reply filed by the

respondent no.2 on behalf of other respondents cannot
be taken on record and the same cannot be considered

while deciding the matter on merits, It is submitted

that the respondent no.2 is not given any authority

to represent the case 'on behalf of the respondent
nos.1l and 3 and, therefore, the reply filed by the

respondent no.,2 on their behalf cannot be looked into.



(2) At the outset, it is stated that the
respondent no.2 has filed a misleading reply so

as to create a confusion before the Hon'ble Court.
It is submitted that the respondent no.2 has stated
in paragraph 1 and 2 of the reply that the impugned
order of transfer is issued at the request of the
applicant for his transfer. It is submitted that
as a matter of fact, the request for transfer was
made on 18-10-1988 as per Annexure 'VII® in a
peculiar circumstances, with a specific request

to transfer the applicant in Ahmedabad Division at
Raska or at Kaira. In th%s view o? tpe fact, since
the applicant was given threats by some notorious
villagers, the applicant had madé the request for
transfer before one and a half year. It is
submitted that since at that point of time the

said request was not adhered to, the purpose was
defeated. It is submitted that it is of-no use

~ transfer

to/the applicant now after a span of one and half
year that too at a place where the applicant had
not requested for transfer. Ig the respondent no.?2
wanted to oblige the applicant by ;ransferring him
as per his request, then the applicant ought to
have been po;ted either of the aforesaid two places
viz. Raska or Kaira, instgad of transferring the
applicant to Anas Dam Site, which is situated
outside the State of Gujarat in Rajasthan. It is

submitted that, therefore, the contention canvassed
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by the respondent no.2 that the impugned transfer
is as per the request of the applicant is nothing

@
but an afterthought and‘covers the story.

(3) It is submitted that on bare reading of
paragraph 3, it transpires that the impugned

order of transfer is issued by way of punishment
inasmuch as it is stated in the said paragraph that
as the work of the applicant was not found satis-
factory and as the applic ant used to remain absent
from his duﬁies and, the:efore, the Assistant
Engineer In-charge had recommended the transfer
of the applicant vide letter dated 29,9.1989,

It is pertinent to note that before tragsferring
the applicant on the ground of aforesaid alleged
misconduct or unsatisfactory work, the applicant
is neither given any show cause notice nor any
énquiry is conducted as to find the applicant
guilty of the charges. It is further pertinent

to note that the impugned order of transfer is
based on memos issued in the year 1982 as can be
seen from Annexure III and IV of the reply, which
is absolutely arbitrary and illegal inasmuch as
the said memos cannot be made a ground after a
lapse of 7 years for the purpose of impugned
transfer, Since the impugned transfer is by way
of punishment, it was incumbent upon the respondent

authorities to follow the principles of natural




justice before punishing the applicant. Since
the impugned order is in flagrant violation of the
principles of natural justice, the same requires

to be quashed and set aside.

(4) It is pertinent to note that the contention
of the applicant that other similarly situated Class

IV employees working at different places as per the

~details given in Para 6.2 of the Main Application is

substantiated by the admission of Respondent no.2 in
paragraph 3 of the reply, wherein it is clearly stated
that other officials are working for years together

at ene place is correct as their work is found satis-
factory to their superiors., It is submitted that,
therefore, it is a clear case of arbitrary and discri-
minatory treatment given to the applicant by the
respondent no.2 as the applicant only is picked and
chosen for impugned transfer, that too by way of
punishmemt, without following any procedure under the

law in consonence with the principles of natural

justice. It is submitted that, therefore, the impugned

order 0of transfer is in violation of Article 14 and 16
of the Constitution of India and the same requires to

be quashed and set aside,

(5) It is submitted that the respondent no.2 has
made false averments and msRx statement in paragraph 4

of the reply by stating that the transfer of applicant
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to Anas Dam Site is on his request with a del iberate
intention to mislead this Hon'ble Court inasmuch as
on bare reading of the reguest application at
Annexure VII, nowhere the applicant has stated that
he should be transferred at AnasDam Site but on the
contrary, the applicant has specifically requested
for transfer at Raska or Kaira in Ahmedabad Division.
It is submitted that, therefore, there is no question
of transferring the applicant ét Anas Dam Site under
. the guise of Request Transfer, as contended by the
respondent no.2. Since the request made in 1988

was not adhered to at that time, it has to be
treated as cancelled and,\thereforé, fhe same cannot
be used against the applicant after a lapse of one
and a half'year for the purpose of impugned transfer,
It is submitted that the person who was sought to be
transferred vice the applicant,yviz. Shri L.M.Vankar,
at Sr.No.6 of the impugned order, has been retained
at Galiana as he had never made any request for the
transfér at Ratanpur and, therefore, his order of
transfer is cancelled., It is submitted that notwithe
standing the fact that the aforesaid person Shri L.M.
Vankar is retained at Galiana and has not joined at
Ratanpur and despite the fact tﬁat impugned order 6f
transfer is stayed by this Hon'ble Tribunal, the
respondent no.2 is not allowing the applicant to
discharge his duties by taking law in his hands and

the said contemptuous act requires to be dealt with
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strictly by this Hon'ble Tribunal, in the interest

of justice.

(6) In the above view of the matter, the
impugned order of transfer requires to be quashed
and set aside and the main application is required

to be allowed with costs,

Place : Ahmedabad.

T #)/3g2a4)wy_gl

Dated : /{ /2/1990. e

.

Applicant

;3‘-{? ‘
* Verification

I, A.B.Rathod, the applicant hereinabove,

do hereby verify and stéte that whatever stated in
paragraph (1) to (6) hereinabove is true to the

my
best of/knowledge and information and I believe the

same to be true,

place : Ahmedabad. ; WV,
Y, /:} /% @*\'}2‘“&/)
e sk M. i
Dated : /)7 /2/1990. —
(A. B. Rathod)
Applicant.

mecomdb* t}en unmw O tir

‘fled by Mr e,

‘earned advocate for thl \onw /
Respondent with second =%

Zopy served/naot served %m;jzya
. / {4[7/( §e
Dt ,@ Uy Go Dy.kegistrar C AT (P
v A'bad Bench
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Before the Hon'ble Judges, Central Administrative
Iribunal, Ahmedabad Bench, '

In the matter of

Shri AoBoRathod. .o.ooApplicaIlt

Versus

Union of India and others es. Respondents,
Regn,No, 0.A.No,495 of 189,
Written Statement on behalf of the respondents
No.,1 to 3 to the petition and reply to th?applicat-ion.

L A B IR I R N Y N

Sir,

It is most respectfully submitted as under:-
Te That the only applicant had not been transe
ferred at his ewn cost but other Khalasis, Junior
Observer, Work Sarkar Grade-II and III aznd also
whose applications were received for their transfer
at own cost copy of transfer order bearing No,MD/
WC/E=-1/89/8418-26 dt.4,11.89 attached as
Amnexure-I. Moreover all these transfers have been
made under provisions contained in Sszhasrabudhe
Committee Report.

2 That the allegations made by the gpplicant

in para 6.1 of 0,A.No,495 of 22nd November, 1989
such as that his transfer has some ulterior and
oblique motive, in a malafide maznner are denied
as they are baseless and carries no weight in
view of the applicant's application for his
transfer at own cost on any site zerox cdpy

of such gpplication is enclosed as Annexure-II ,
His transfer is also based on the Sghasrabudhe
Committee Report,

Se That the allegation made by the gpplicant in
Para 6,2 of 0,A.No,495 of 22nd November 1989 that
his work was with utmost sincerity and to the
best satisfication of the respondent is denied
as it is totally false and wrong as his work was
never found satisfactory as can be seen from the
Memos issued to him from time to time.

Cont'deceeee2/=
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(i) Memorandum No,CFFD/WC/FF/32/C-141-42
dt.30.9.,82 of Deputy Director Control
Flood Forecasting Division., CWC, Ahmedabad.
ANNEXURE- ITI (Zerox copy attached) Annexure-III,

(ii) Memorandum No, AGSD/E-14/WC/82/955

dt.17.8.82 of Assistant Engineer,

Gauging Sub-Division, Ahmedabad.

ANNEXURE- IV (zerox copy attached) Ammexure-IV,

(iii) Memo No,MD/WC/FF/177-179 dt.16.,11.88
of Executive Engineer, Mahi Division,
CWC, Ahmedabad (Zerox copy attached)
ANNEXURE=V Annexure-V,

(iv) Letter dt.29.8.89 issued by Asstt.Engineer,
Sabarmati Sub-Division while camp at
Ratanpur to Shri A.B.rathod, W/C Khalasi
ANNEXURE- V1 (Zerox copy enclosed) Annexure-VI,

Further it is also0 pointed out that the
applicant ShriA.B.Rathod, W/C Khalsi had illegal
affairs with one married lady of that village
whose husband was working out of that place.

When villagers came to know about this illegal
affair of the applicant then the wvillagers might
have threatened Shri Rathod(Applicant). The
facts of threatening are also mentioned by
Shri Rathod(Applicant) in his application dt.
18.,10.88. (Zerox opy of this is enclosed) as
ANNEXURE-VII Annexure-VII, The Assistant Engineer in charge
of his Sub-Division had recommended the transfer
of the gpplicant to any other place out of his
Sub-Division vide his letter No,SSD/C-14/WC/89/
1242 dt.29.9.89 (Zerox copy of this letber is
ANNEXURE-VIII also enclosed as Annexure-VIII), on the ground that
his work was not found satisfactorily and the
applicant used to remain absent from his duties.
The facts of illegal affairs of the gpplicant at
Ratanpur with one married lady were also well known
to the Police authorities of that area. The
undersigned had confirmed these facts while mgking
inspection of the site and enquiry of this case,

Cont' d. evee 3/"
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The contention of theapplicant ‘bhaf other officials are
working years together al one place is correct as their
work ﬁh found sgtisfactory to their superiors, Moreover,
they have not applied for their transfers. Further it
is worth mentioning that the gpplicant himself had worked
in Ahmedabad Division, but he was pushed out of the
- Division due to his misbehaviour, misconduct and unsat-

isfactory work rather neglegency towards his official
duties, Further the contention of the applicant ’ate:n%
that Class-IV employees like the applicant are not
transferred from their Parent Division is not correct,
The applicznt is transferred from one Sub-Division to
another Sub-Division under the same Division, Normally
no Class-1IV is transferred but in the exegencies of
Government work so warants or due to some edministrative
‘reasons or request of the concerned applicant, the
Government then makes the transfer.

4, That the applicant's allegations made in para 6.3
of 0.,A.N0,495 of 22nd November, 1989 that it is the
policy of the Government to keep Class-IV employees in
the Parent Division nearby native place are denied ,

The word used here as Parent Division by the gpplicant
is also wrong as this is one and the same Division only
and question of Pgrent Division does not arise, The
transfer of the gpplicant to the Anas Dam site is on his
written request at own cost, Annexure-II as mentioned
above may kindly be looked at.

5 That the applicant's allegations in Para 6.4 of O, A,
No,485 of 22nd November, 1989 that the respondents cannot
act In an arbitrary and discriminstory manner are baseless
as the respondents have not acted in an arbitrary and
discriminating manner, hence question does not arise.

a5 That the applicant stgtes in para 6.5 of 0.A.No,495
of 22nd November 1989 that the applicant is staying at
Ahmedabad with his family needs full justification by

the applicant as his place of posting/duty was Ratanpur
and he is supposged to be there at his headquarter place
and not at Ahmedabad, That means ap‘olicant, was not
performing his full duty and leaving his headquarters for
Ahmedabad which is against %@T&s and for that
he is liable for disciplinary action as per standing rules
. of the Government in force,

Cont' doooo.“’/"
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Te That looking to the above mentioned facts the
transfer order cannot be kept aside or quashed as requested
by the applicent under para 6,6 of O,A.No,495 of 1989,

The transfer order issued is quite in order and as per
rules and based on Sahasrabuha Committee Report,

8s That the transfer order issued has already been
implemented add cannot be protected by any appropriate
interim relief as asked for by the applicant under
para 6,7,

The interim relief prayed for by the applicant can't
be granted and the entire period of his absence after
his relief from Ratanpur site will be regularised by
granting him leave of the kind due to him,

PRAYER

It is therefor prayed that the applicant's petition
may please be dismissed with the heavy cost.

RESPONDENTS., Y, /// )
// // -
1 ( GROVER)
Ahmed abad F- =2,

Date: 1,2.1990 : O,
DIRECT

VERIFICATION s

Verified at Ahmedabad on 1st day of February, 1990
that the contents of the above written statement are
correct and true to the best of my knowledge and belief,

RE SPONDENTS,

Ahmedabad.

-
Ly
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GOVERNMENT OF INDIA ' -« o9
CENTRAL WATER COMMISSION
MAHT DIVISION
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A | § , Dated :_4./11/89,

AR B . X N
HEEE & TR I |

The following Junior Obs
KhaLasis‘wquing in" Sub‘Division

as shown against_eathw@thwimmed
LR TR [ c Pl A

erver /Work Sarkar Gr.II/IIT &
s/Division ara hereby transferred
late effect on their own cost.

-~ -

— r

SL.NO. Name & Des{gaation, |

iT o

T T LTI (T Tmeor et o

- Place to which
" transferred,

Where working
v at present,

- Fy 4 § - f P el ol 6 N il £ g
bachesiih Shed HiN, Patel','"' Site No. 8, ~ Mahi Division,
Mty Junior Observer. Gungan' under “Ahmedabad,

Sabarmat i

Sub Division,

Ahmedabad,
pﬂgﬂLQLUShriﬁﬂiG;ARatebfya, CFF /L .Stn,, Banas™ Luni ‘
o Vi/S Gr,lI, Kheda under Sub - Division, . ,

Sabarmat i Palanpur,

Sub Divn, , L ma

Amedabad, '\ "

< Shri A.R. Darbar Anas Qite Wanakbori,

W/S Gr,III Mahi Sub Maki ‘Sub Divn,,

Division; Kadana, -,

Kadanay -, Ly

q, Shri A.L. Pate] Banas Luni Sabarmat i Sub

W/S Gr,III. Sub Division, Division,

Palanpur, Ahmed abad,

5, Shri J.F. Baria Mahi Dam, Panam Dap

Khalasi, Mahi Sub Divn. Mahi Sup givn.,

Kad ana, Kad ana,

6, Shri L.M. Vankar Galiana Rat anpur |

Khalasi Sabarmati Syup Sabarmat iSub
Pl:. Divn,,A'bad, Divn., A'bad,
7o Shri A. B, Rathodf/ Rat anpur Anas Dan Site,
Khalasi, Sabarmati Sup Mahi Sub Divn,,
Division, Kadana.
Ahmedabad,

(RAMEggi;ROVER)

EXECUTIVE ENGINEER
(PTO)

t
i

T o ———
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Copy tod.__ ,“I”f ’ Tn

bohate |

The Assistant Encineer
Sabarmati Sub Dlvrslon,

.. Ahmed abad,

|!The Assistant Englneer,

~Mahi Sub Division
" Kadana.

For information. ’

It is heraby

instructed to

relievegr them on

receliot of this

order. The

Joinlng report of

the incumbents may

be sent to this

offlce for office recrrd,

\
LRG|

Uy ..t "The Assistant Engineer,
Banas Luni Sup Division,
‘Palanpur, -
of onhdd e 4'.  BLLL" Clerk, dhi Sy Divlslon; Ahmedabad
et Koo e M
' - . 9« Agcounts. Brdnch, Mahi Sub Uivxsxon,

yor
v il b
- 8. The AssLt Englneer
s Y B KIL
R
ot t 9. O/O Fil.ec RIS
PR
i [ - LW
¢ \
1 { ;.I i 1
, s
. ]
froridn X . i
o s g G
i X wgi ahi
, U REV i U AU
'
' "’G)N*/l_l_lag. R TE s
- it £t
- s by il e o
(‘,1 {:2 A2 auc e
{1 (3 5 ! %, e Ry B
. 4 st L X g
1 BrEnh Ly i
. S
o » &3
y ¥ty ¢ e ‘
(s d ' VR IR
o Haladd Ly d g W
G o [t
o s
.
R
X [
Al . : T Y
1 : it P et " L s bl
. | p ne RV L o N
NEE 4'”.1 cue Ll :3‘ : ’ bt
‘ & z).',*,'.'i i
e
. i) b
A A NI R TRANA O :
o dnpaednd Al d e i
iJe-3 M 1 : ) s Y rid
ot et v
" W\ ot
b Ues !
it i | R g8 (SR
i3 &1 i |
wil i
1 :‘.‘..'i
; §

.Ahmedabad.

o -j//fg;sons concerned (through AE). g it vl b
oo b Gyt b ‘
W BF ‘} Persons concerned flLe. : e

(ClviL) Mahl van., Ahmedabad,

L
//‘(",f» [
(EXhCUTIVE ENGINEER
LIRS
-y {
Y VR { "6 »
e I\ A
LT ey @ \¥
\ 24
"l‘ .‘] o { *
o LLIT ,ed Wi
' e A
P b 'i![-' .f'll’{(.,),' PR
. A
e i v el [ ‘s.’ .
[N
il LA dae 2
f |
6




/,, | ,
Sabarina S Lk u"v!’('f "3’1!‘,‘, o ee
- Memnagar, /u iudab d 62 /6 - 3" v -
/0 St ‘
~--\‘/“fue, 2 oo Ce /\ o ;--\cg‘? W) {)
T Eu e S pis o adreed
\[“v).»\ i . l/ St 3/ en o 7[; /}} i Lc / l}/‘{!
‘ff’/hn /‘IJ 4 h A $/M\\ Lj L‘v '!/l!"\ .
i
[P | X ‘ ¢
l/\L‘ ‘-(fﬂ(t/j)(ll K‘ LA ‘Vl/,{ .

7) /pl/\.«?)f

an”) h//”,}

o EeqUV c{ e

Cﬂ;)/" € /) Nl/
/ ) gl ‘ /“:-L./, yﬂ o f»M“*/‘v' ¥is

e bl

// /{ /L&‘ (k}tuf
{ ‘ S EL { {

g{\ sife

AL

\ r\/‘/\“,X/ 1 )ﬁ“(

‘74\ /é O b N (-[G
| AU (\Lu Al y: T /! 4 v ¢ /(,w,h 4
S O e )
X ! ar J ks /cu/l}/a
el ["‘a 7€ . s
“A‘ ont / (W h / y \ 4’5': : m@&(& \,‘Yf
Sa [ A
Hem &['OZ

550 Cl J:{W( ‘)"/‘7/8 e .:;‘;

/- &l J\l/ C\)}&,]
} /07 /{Agmvy‘ f‘w-#‘ 4 '}LL/(LL‘-’)U »
{\J. /)u’ﬁ/ (.«4(, ;;1
(bhlmn\b(_ L’ [wwl'/ . A - /) LL/’b\—X"/ /(} c)t })

: ) /m () - ///jt(’

200




'Yy 8;’/9) e

QA 2Ly

femse s o - L. _‘A_-’__.,_,,__‘_,_ ST LI T 5. W S q e \‘S K O\Lu,_?\ \ '\_\ i
SRR AR )LU far e ;,.\'\ DA i

*w)'z_? S zA’z. hte oY RPN

L

A\
-1 ‘L(H(! Qm,\hwn. a\."*v'j.’ﬂ'\a.l 'h\f'(\‘v\.m

Y b e

BTN 'C:‘U'C‘ .9;‘" W Y \ PO o R 0 | ) ‘-’ﬂ“"n.~

l

'

3
G A 0 i B e R4, Y 0 e 40P A b g g

) ~ ~. e
vt QAN A Nacgdl Al o B2 cs,,_,__.”,,..@_‘k_mq o
i S KO 2Nt e ‘

PO = ol 54 0 AR S L 3=

TSI S S}.Cm:c\m‘ oA &L o) ».:11..11‘“\&.«,, "..MM;
r,w ‘WK“*"‘W"‘U‘?; :;\ A'\"\’Z\ .‘Pm“\.\b\ oy W4 !\,\.\ ?"\.7.' AL “
m,,m,@.\l\“ LON_e c\,n.\]x_w(\g,‘,.tr PP S }«, PV ,F‘JJ*:;L)l\

L S o.‘\vu:\.\,.g.\., P Aen ‘\q\\,\m\r\ o g R 8&/ o foi

B U S AT O«,\ h L,_,, e ;_Dr,,q,l . LA Nau, f AL .:,«fl‘,.“f’":a,*’,“"('...
au\;\\ Mﬁ._}@%\‘ ) O XN 'DHS.\.J. '-\:ﬁ'\“’km

fm&: 2 ML ™ML L e B TA A B
CARSRSER Y T NI S~ at, z{'mm AP fera
SR VR T LRI _z_m e {Lb.\j oy ')\\%1.3\;
e \-L‘\";'kl:n’\ 2\1\\-3\1\"2 '\JL\\\.\ i G’“Y\ @'\4\ hLLC"\

O\;\Lx\ N2\ oy D \’{ o J kDI )'\‘ < "LJ”IY{

B oY "YU T U B NI I 7 (e Y B 7 T S =Y qa
l é.'\"’\"\(\ ..... ,'\\L&DU'\. R e o ) A UL W ¥ C?l') . E
INEREI U CTE - '\i‘}:’ - '\“\z}% (—\d\ pS ”Q\\hﬂq , (\\-‘{ E‘“‘M\
O e anfhe AnAL D Poeay g52uT
2 L BT 5 gl T A ek iy
..Q...xo\a._ ] fL\ L QL b i Q‘L%Lu a &\au‘lq ol s
A B, T - dgt CALDM c\_, c«»& 2N (’vn.bfr. AL,
LT A 2& TS c/xmgw Rt Sla LT
?757 £ MAPUL L A '\J\)\ t) O @l =, Qoo
—OPRAR AN e '\“&)l\f\'\ S, NE S0 B, 1 PUERYS, 1Y o B
Mbac ..... LT 2wt R S i 4 »m\wz
.‘)\x'y\nx ..... M CUntn ) \J\E\t\ﬂ_ > AL R [\l

g v\zm\»hw;w) —Fen R zm? e

ROSEE AAM U sl il

Vi
A




‘2 A\ ;?'2{ 2 n.\-v\.qu\j |

o?,U 0)%,’}\\\...2..‘,&-,0\'\ o L\ NS ‘—«\ AP I T
A ")\\-q.m

'X\L\Oit \ -,,(\,’\,\'T o'\\ 202 TR~ F - an|

\\«- 1 - 'l“" & (\‘-ml/l e ek ()L'D'LJ )&5\%1 u’!;

o\

R

j 4\_‘\\*(\'1\ D0 it

ZIJ ry M l.nknga Q.Q Q’“‘\V’“
D Doty N 3‘: 2. '\/\3\&')&“_ S T P
-, O e UQ Iy AA LG \-. R & ” |

L hooaua Qﬂz\o @\)\cﬂ eA,nu"(
plada o i e cg \59\\)«) AN z)
~ J A2 N\ M D \\ '.\\/x ] A & 4. .Sx:a i

'\\\L\e{fnj{l: ‘ 8(2‘? N Lot 7\5" P4 hum)/lﬂﬁx
el T i €L (SO Zednal D ;\U«w/\ B0 l"'\
< fyn) q{»fm& ) % S o R (BN
‘Ebﬂ_ .-3“\\\-;2,1\ D "1:)1 (3\-& A U

C1'\ L'i b ‘{ ‘?_g‘D RPN O L SV SIS ORI ,,’ e LA 1. p IR

e

Y {9

R [ ST B A Ay 2 AN\ Na (v\ WLL\_ 1'6 Q—\I, W).\.,\. j
s Ll b QJ\Q \/\ KLS\)‘ '\»J.rn Ay
- \“~‘\~‘§’\- NN A \m

'
RO b




0

-,

~ - CONFIDENT AL

Government of india
Contral Watar Comm!lssion
Central rflood Morecasting +iviusion

2e=Jalpabar HSoclety,
vabarmal l,
Ahmd‘“?.bad @ 5 ]

No.CLi J/uC/Pr/82/Ce Moy, Dateds To.G po_

MiEMORANDUM

ohrleAde9, tuthod workchargou Khalasl at site No.8
Gauging wub=+ivision, ealled by the A.H., at his offioce
on 3.8.8¢ and uilrectoed to proceed to site with *he
re-rated ourrint mever anda rating oiack handed over
vo him to stmrt the dischavrge observation w.e.f.5.882

It was reportad that vhri.A.9,dathod wan not
avallable at ©site No.8 t11l 160.8.82 and he had not
aleo dellvered the current meter and the rating chatt
till 16.8.82.

whri.a.B.%thod was absent from duby without
pebor nowlodgo of the officer that +too when a khalasi
wal  GQlrected to oarfyout the instructions ies very
irregular and call for a striet disclplinary aetion
“he perdlod from 3.8.82 Lo 10.8.82 ia tharefore treated
ag unauthoriscd absent from dutics and he is not
entitled for any T.A clainuw.as per instructions.

ghrl.A.B.Rathod should intimate within 10 daysf..  F—
the reawona for absenting Trow hla service, reasons, 1s
not satisfactory his service will be terminated wi th
imnedlats ufrbot.

'_,;) sﬂ . /‘/}'ZZ. k}t://{ﬂ é // I"'/(' t /(/l o ‘va\rk ; \)
T ey ? (M 0 RAGHO W AMA R40)+
/merh  fTE (v ,1?/7 bt (,

uurU;Y DIRECTOR o
Zt’/
Copy tos: AJE.,Guaging Sub-Dn.,with reference to his
Memorandum NO#AGQD/L~14/WL/82/955 Dt.17.8.82 Ohri.A.B.Rathed,
Khalasi should not be paid for period 3.8.82 to 16.8,.82
as 1t 18 an unauthorised abgent, He i8 1ot also met
eligible wo claim any “,A for the tour beira utlliased
for his personnel worlk,

77 (MR, HAuJ(jl)kiMdA RAO)
/ UhlU‘h WIRLECTOR o

8.1 ﬁ/%
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By REGD. POST.
"y No. Aasn/m~14/wc/aa/.753; ZN
¢ GO VERNMENT OF INDIA
OBNTRAL WATER COMMISSION ‘ g
GATGLIG SUB DIVISION . ke
sl oy | ' -
Abnedabad=9. D3 /7 /8/82. .
ANDUM: A g
SR dn 4
/ I N 1 shrl A.B. Rathod, W/C Khalasl, G&D Bite No.8, i
T Gungan was oalled on  tour 40 gudb dlvislon office on' B~f-82

@ &o oolleot the re-rated current meter. One re—rated enyrent
" emeter alongwith rating chart was glven to him on %~8«32 and

he wag instructed to proceed to site Lmmediately and staxt
the Digcharye observations from 5-=8-1982 ag per instructiom o)
Glven at n'te on 28=T7=1942 quring the inspeoiion of undexulgned.
Ag per ingtruotiong of the Deputy Direotor one Khalasl From
plte No. { Valasona was directed t0 Progsed on tour +o Gite
No. 8 Gunzan o do daily dlsohurce obuervatlom . Whem “he
Thal asi reached at site No.8, funzan on 16.8=82, 1t i Lfound
out thal there was 10 ourrvnt meter avallable at site and
{51’1’1 AeB. Rﬂ.th@d' th?ﬂ.l&ﬂi did' not {urn up 'kill 16"3"‘19&?«

/

0 o Shri A.B. Rathod, Fhalasl im hereby agked t0 ;
“ 7 expalin why he did not reach t0 the site WH0 16=8=1982 i
with ourrent meter. Why he reauin abseni from site without %
any informatlion to the sub dlviglon and why he haa. nhotb (4
dintlmate to this office that he did not handover the current i
meter t0 olte. His explaination ghould xeach this office 4

within geven (7) anvg ot the recelpt or thig letfersaes s, (&

|

_(MoVo ]JESAI) ’
ﬁ/ \«’ ASSLSTANT BNGINEER

A GAUGLNG $UB DLVISION
CaWeCeo 3 AHMIDABAD
To,
Shri A.B. Rathod,
K. Lasi, 8ite No.8s
Gungarie :
'. L//bopy t0 the Deputy Dlieotor, CPiDe, ihmedabad. As Pex

Instruction from Divislon offigce One Ehslasi was sent from

8ite No.'6, Vulasana ic gite No.8 10 observe the daily 4
| disohorge but he could not obsexrve the/due %6 non aval Lybility
/ of current meters Shri A.E. Rathod, Kﬁalaai wag aallgd on S
| touy here and handed over one current meter for site No,8 L

Gungan on 3=8=1982 and was instruoted to rposeed %0 pite e
} immediately. But he did not reach to the site up to 16=8~1982, |
|
/

The negessary action pay be taken mgaingt hlu,

He sbhould intimate that when Shri A.B. Rathed Khelasl lefy
the site for sub dlvision and actual date of hlg arrival et
site, ﬁé should also intimate how he has observed the dally ol
dlscharge from Z=8-1982 to 16=8~1982 ag insixueted on 28=T=1982¢

S : { Qopyto Shrl Be.N. J&dﬁjap Site IHCh&rgep Site NOQB’ G““nfgﬂnob
\
\

[

/]
LR FEA

" ASSISTANT EE%%gﬁéﬁj”““~w




: poaverobe N

PHONE: 476434 GRAMS 3 FORECAST ot
13 (™ AHMEDABAD 25
NOJMD/WC/ PE/ 2= 104 A
COVEHMALNT (F INDIA ‘
CEMTRAL W A2 COMMISOION
MAIL DIVISI ON

s Vaghela Building, i3
I,»hyamnagarx,“urukul Rd,,
Memnagar, Ahmedabadmb2, 1
Dt:-\c’ \‘\g%

It has been varified from the attendance Reglster that
ou ware absont f rom duty weadefs 22,7.1988 AN. without glving
znformation or submitting any leaveapplication at slte.

You are writting in your appllcetion dated 23.7,88 that ‘

in spite of the compromise mzde on 9,7,88 batwecan the villagaxr and- i
ou, as a consaquance of guarrel, in tha prevence of sarpanch of ;

dval village at Kzthlal rPolice Stationgthe villager ond his ; ‘
campanion came o attack on 22.7,8de 1t was your duty to reglsterx §
the complaint agalnst the villagar at police station Kathlal but il
instead of this you remained absent fram duty to seek out an ‘ |
excusa for your transfer, As per inquiry from the villager, !
Sarpanch & Kathlal Pollce statlion Lt concludes thot you are the ]
defaulter giving the bad name to dapartmant, ' 1

Furthar you cama to Division office with lawyer to sarvex
a court notica to the department Llf the request of your transfer
is not conesidored, Which Ls agalnst the CCS Ruleegs And moreovor
ou ara meking direct corruspondence with higher authorities which
s agalnst the Govt.rule and not a correct offlce procedurs,

Looking into thz abova facts your leave application wlll not
?e entertainad rathor 1t will be treated as a willfull absence from
dut, Y.‘

You are hareby warnad not to rapaat such type of antisoclial
practlca in futura and declst from making direct corraspondance
with higher authorities otharwlse a declolinary action as given in
CCS & CCA Rules whll bo takeneg ot gy

1t

5 L
o “ (RAMESH GROVER)
To  BXECUTIVE  ENGINGER !
Shri A.B.Rathod, ol ;
. w/C Khalasi
~ i e
=

Copy to tha suparintending Bnglneax, western Rivars Clrecle,CiC,Nagpur
for information please, It is intlaated to you that the above

sald khalesl Ls adopting trlal & error wsthod by searching out the
different ways for transfor tuv coue near to his home town L.a,
Almaodabad,

Copy to AE,5SD,"hedabad for information and necessary action, |
Further he is advised not to give room for such happenings Ane {
future. ) Y i
Y A, i ! i
C_{ ('_‘/ \\-\Ix ’ {;
W (RAM .SH GROVER) |
| BEXEQUTIVE ENGINGER *
e /
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No. ‘JSD/(I /\//“‘“( /'\/ //() ?

GOVERNMENT OF INDIA
CENTRAL WATER COCMMISSION
SABARMATI SUB DIVISION

LA R R R RN Y

/"/ Ahm ed ab edo 52 ° Dt:ﬂ;#i_/bl\&{f~

To, \///{

The Exocutive Enginucoer,
Mahi Division, CWC.,
Ahmedabad.
L . !
[} |
Sub =~ el 'l% &_) i f, Lu”/ /’/( L (‘ 3 ‘ (’ 1NU~'9(1'/

77
%wan ?/n”‘/4fﬂ /4/ t /Lr[/k\'

S1%,

Pleasc find enclosed herewith an applicaticn

received from Shri f} & :A?lt jﬁ} A{ Ly 43,4// {'q,(i_

requestlng qu,‘ }%; /T 0t /(L4 '77 /(J '/
for favour of further action at yod; Lnd._/q /{LL~ /;L < ‘*‘//
(\1! W Q_u/w\ac( fo Jelieu < WA

Yours faithfully,

e

[} o &
(KoVe RATHOD)\
ASSTT, ENGINEER

O SABARMATI SUS DIVISICON
Encl :=-~ As abova. C.W.C. : AHMEDABAD
-'3“.‘ } ‘ --{ ) . \\ () (\
oA oo
Q’- ] - m"' b Dg " i
e
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e

O
From: /Z'\

AJL.Rathod, Kualasi,
C.ll.F.S.Wireless Station,
FP.O.Ratanpur,

Dist: Kaira.

i)

The Executive Engineer,

Mahi Division, C.F.F.Division,
C.W.C., Ahmedabad.

Subi- Request for suitable transfer on
account of personal and famil
circumgtances. .

T — - - . S - BT e o - o -

Respected Sir,

I the undersigned A.B.Rathod is gerving
at present at Ratanpur, Dist: Kaira since last 3
years as Khalasi. I request for my transfer from
Ratanpur to Raska or Kaira or Aihmedabad at my own

cost for the following reasons :

(1) Some notorious villuge persons have quarrels
with me and they have tried to assault on me. Now
thiey are keeping enmity with me and there 1is every

risk on my life at any time.

(2) My wife is suffering from acute asthama and
skin disease. Sue is takins continuous treatment

at Vadilal Hosapital since last 15 months. Zerox
copy of some of the case papers are submitted here-

with for your honour's perusal.

(%) My three minor childrens - two daughters
and one son are studying in primary schools at
Ahmedabad. Due to continuous asthametic illness
and ®#x skin disease of my wife, my presence in
Ahmedabad is badly required to help wy wife and
minor children in their domestic work and school

studiese.

(4) I hope your Honour will be kind enough to
take intc sympathetic consideration the above

facts and difficulties of my 1life and so it is




-l 2 i

my humble request to tranuler we at Ahmedabad

Division or Raska or Kaira al my own coste.

(5)  For this L will ever pray for your honour's

healthy life and happiness.

Your most obedient ‘
- Servant. i

R Y

(A.B.Rathod),
Khalasi. ;
C.f.F.Wireless Station, ~ i
Ratanpur. v




ko coay

e Qo7 Bk Ek4r4\gcbgqll‘/&lﬁlﬁlx&’ ﬂ\?\_‘l‘\)’??\%tm\m\
CuNPRAL WATBR COMMII:5 CON
e 5 AL AMATL SUB DIV ASLON q),
> : * y Alimed b ad =52 . WWFW45q
o / e
. The Hx&%thvu nglneor, : 1&6 ﬂ' ij
. Manhl Division, Cewel.,
’ Ahmedab ad .
Subi= Tranafer avplication of Shri. A.B.
Rathod . W,/ ¢ Khalasi.
adp,
Ple ase find enclosed herewlth an application received
from Shri. A3.Rattod, ¥, C Khalasi of Wireleas Station Ratanpur
regarding his unsale at Raltanpur due to the reazon that some
VK}! villagees hasthre atencd him.witk Farther he has not mentioned : '
? the reason behind the villagers threatening.  Apart frow this, he is
1 not a responsible person for Govt. work and he ig creating prohlahm :
% with other staf p mo[ dated 29-8-89 was losued to him and {
copy to you ‘ﬁid&d- afhﬁ%"flm. Kind1y transfer him to any other

place than this Sub divlulon for omooth runnlnp of the Jtte.
Thia 15 26T Tavour of your thOrmdttOn and kind” neoeqﬂary
action please.

tincl: as above, Yours falthiully,

v ‘
[ﬁ/\‘ '4 A« “"

,, Wi 2 A O g
/Q@ JC%_ MSTITANT BNGTNERR,
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HOTICE 3BETORE ADMISSION
JUDL~T
TN

GANIRAL ADMINISTRATIVE WRIBUNAL
AITMEDABAD BENCH, AMMIDABAD

~bd 3

j e
B.D.PATEL HOUSE, Y
NR. SARDAR PA™EL COLONY, |
p o :::NJIVA?-? . i

/I/'/ \ { H >
;’7 ) . . N ly
\ £ Issued on +he day of 198{ '
” ’ T i s et ot |
;.
REGN. No. o.zxm : W ’
495 ' ¢
e e e e e . DPPLICANT () \\ W
: i . ADT s I ¢
Thgd Delle nakiunt S MR TR
- | | V/s. A\
7 : S et e e oo . .. RESPONDENMT (5) i
b3 s 5 L ADV. MR, [N
i To, 1 Unisc K2 Ddls and Ore. :
i P F
i < s ,{!§ ‘1"} ‘m‘ W
mim Indla through The Sesevintes an@ing - ’“W
a sm ?misjfa;* *mz'e-*m aiwers Clrels, Suilets
\mew' Lt s oM i 5 M
02« HLEwapil 5.?«“ u»‘ﬁm%&t'&: Celiniay aghels wuald e G &
C rangagat, AncddsieSle MM\ ‘
03 wff’ww ity Lwdnlin mﬁ o,
= Whereas Shri | 3 xza— ~of , aoolicant haé
made an aoollcatlon unnerﬁgectlon 19 of the
Administrative Tribunals Act, 1985, to this Tribunads
bearing OA Wo. _ 44f] Q‘iota.ed above and whereas the
above matter is vutfg for h earing on quQ:!{f .
The Hon'ble Tribuna ﬁhs na#sed the order TR }iq.ﬁd
below. * 323

Wheresas the said application has been again fixed for

admission/interim orders on _CN‘(? giDat 10.30 2.M,,
7& A copy of the application a along with the relevant annexures

is attached bearing "2gn. No. as OA Mo, __‘_'_{L' g_(_ﬁ’B‘?’.

You are recuested to oroduce the record(s) noted

bealow on the aforesaid date of hearing for the nerussl

of +he Hon'ble Bench of the Tribunal.

(1)
(171)
E.d
if not avnlicable, -
nassed on 3
dtde2ie11.83 . : |

St Haawd AraDaMeThakiar and Mre Jagilsh Yadev for Mr.JeDeijme:
lewrned advocsts for the applicant and the respondantss ‘ending
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Should you wish to argue anything against the
admission of the avplication or issue of interim
order, you are at liberty to do so on the date fixed,
or any other date to which the case may be adjourned,

«~either in person or through an advocate. P

Also take notice that in default of your
appearance on the date fixed, thes case will be heard/

proceeded ex~parte.

aa 11,89 DEPUTY REGISTRAR
CENTRAL ADMINISTRATIVE TRIBUNAL

l“f AHMEDABAD BENMCH
9 -

AHMEDABAD

* afitoaton, issus potfons am intorinm relief tné adwission
sithin 18 days and 36 days Crom U dxte of his ardnre
m m M adteintarin relief in Rl soix
voras of Amcugned oxdar et (b be
-mm saatad for 8 reriod of 15 duye. imcrned sdvogats
mmm&um&rmﬁmﬂmmm;mmh
m ot the petitdoner mnd Figs Vollak W wae sticosed €0
&M&/—;:s new yoat mlam&; "ta.t: eage e pocked for
MMm ent fnteris m?.w. Pirvect service sllised ot e

rocuegt of tle Resanod edvicote for o petitioner.

(\(ou care le )‘—’d(b:/ “n (Q"?’}% —{Sﬁ/
Wi!ﬁm ) »




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMBEDABAD BENCH, AHMEDABAD

MA/ - /88
oa/ 495 /s8q.
TA/ /88. Districts

Advocates

(A~ A-R. K oftne of
seeeseas Petitioners.

‘ V,/S .
| +ses00e Respondent (s).

A ) . \ y X 201
At ) EH & ' aVals) ’?,,f 4 L ALK 5y

LETTER OF AUTHORITY TO SERVE NOTICE

s . GTh A G v Gy W D A 0 Gy T e S S P W — o G S s Gy W - g S S o—

g P 4 [ (“<
4 § / "G \ .87 % ’ e
* 2 > TRV “2 A
b 1 A'l‘ ,
; ; g 0 AL /
b | 75 5
{» N éf; ! g X A 7'
: L
'/"\ﬁ ' o A 3 { ™\
gwff ) 79N . S5 '} of ¢
\r ¢ |4 Gy ee” g
f ! J F 4 3
o L o)
4 N ? . r 4 fm E'.‘V:vl""r{“."v 4 0 e
A Sered, Yy moaf
Take Notice that this Tribunal having on =~
day of AU R 198% ordered "Notice/Rule” to

issue, in the above mentioned MA/OA/TA filed in this
Tribunal and the petitioner (s) having prayed for
direct service of the notice/rule the petitioner or his
agent carrying this letter of authority is hereby
authorised to serve upon ycu or your agent the

accompanying notice/Rule ordered to issue in the said

MA/OA/T&.
;i ] 4 N
Dated this day of e 98
/
By ORDER OF?\ TRIBUNAL
DEPUTY REGISTRAR
CENTRAL ADMINISTRATIVE TRIBUNAL
¥ v it 3!§? # l\ S;'J E%%?
i oY P e - 23 3/
j r'-.' ‘;; i)
/ / O s A, //iﬂ
s b i Vvl SSR— —
/ . v ‘ ) \\(
.-»/ N C/ &VA ?'\'
\\/ ] r'\'i’
/ \('




NOTICE SETORE ADMISSION

JUDL~-T

GedTRAL ADMINISTRAT IVE TRIBUIAL
AMMEDABAD DEICH, AHMEDABAD

B.D.PATEL HOUSE,

NR. SARDAR PA™EL COLOYY,
P,0. NAVJITVAH,
AMMTDABAD-330 014,

Issued on the _ =~~~ day of 198,
. _ &k Pucemdnr 9
REGT?u ‘_\TO.OcAc 4 o ‘} . "198 °
498 9
~Shri AeB iy Ramingd . APPLICANT (S)
2DV. MR,

o Do Thakkax

§ ’ : & > SPONDEM [
- Undon of -Sndle -and Sree - - - Rg\afﬂ-a-‘ IT (3)
To, N R

velleijimera

01 Uniom of Imdis theough The Supo-istonding Engineer, Centiral
Wster Commission, Kesturs Riverg Cirele, Celele 4, Horth
Eagar ool Cheraaaath Exte Hagpurs. .

02 bwwcaiive Epgloesxy, Ci.0els, Waghelsz Slliding. Curukul Road,
deumagar, A fad=32,

03, asgte. Inginoer, Cotinle, mimﬂl Shene Phtsadabudls

Whereas Shri A-[5 ool aonlicant has

At W :, ‘! ’.._ L niaiomne; o
) Tl ANEEST ~
made an apolication under Section 19 of the

Administrative Tribunals Act, 1985, to this Tribunal,

bearing OA Weo,. N_wwliﬁgXﬁﬁjstated above an whereaes the
above matter is oyggun for hearing on . D612 5T
The Hon'ble Tribuna 5 _menti

has "#osed the order og mentionecd
helow. ¥ _ w

Wheraas the said application has been adain fixed for
admission/interim orders on Mmbmgg;g?;%ii . at 10.30 A. M.,
A,copywaﬁuthemapnli@attonwaionéﬁmﬁ@haghE"rniﬁvant"aﬁﬁﬁynres
is_attached bearing ™~gn. Wo. as OA No. ___H9< ‘8

&%_,

You are recussted to vroduce the record(s) noted
below »n +the aforesaid date of hearing for the nerussl’

of the ’"lon'ble Bench of the "~ibhm~l,

(1)

AE not avolicable,

in ecntinmntion of notics dtde 22,1
JE4 12489

HealeileThakaar and Hg.d. SuY¥adav for HpedeleAimara
loarnad aWeeats for the applicant and rusnendents
preseat. HreThakcsw states that the apolicont is a elg <<
W oepleyen. Agcording $o the work eilocaticn umder [t/
¥oe JTUD/ADAd/89/08/785 Gte ddth Ouboboi, 1929 the metie>
requires 0 be posted belcre the bepch of Hon'hle Vice Chalman .
Registyy L0 tale tecessary action. The mrm reiief is

extendsd €0 the date such bhesring comes wp.

{ How the case be posted on 1512489 For ramission.
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Should you wish to argue anything against the
admission of the avolication or issue of interim
order, you are at liberty to do so on the date fixed,
or any other Aate to which the case may be adjourned,

either in person or through an advocate.

Also take notice that in default of your
appearance on the date fixed, tha case will be heard/

proceeded ax-parte.

. DEPUTA ' REG[LSTRAR
‘  CENTRAL ADMINISTRATIVE TRIBUNAL
e cg" . AHMZDABAD BENCH
\ ~ \nb— AMMEDABAD




HOTICE BETORE ADMISSION

JUDL~T

[ SR

) GEHIRAL ADMINISTRAT IVE TRIBUNAL
AMMEDABAD BENCH, APMEDABAD
B.D.PATEL HOUSE,
NR. SARDAR PATEL COLONY,
P.0O. NAVITVAM, .
AMMEDABAD-330 014,
Issued on the : day of g 8_.
on The __agem ... Decemper’ g
REGI\I. N0.0.A-,‘, o= B . __“",198 .
TTUU498 ]
- ShE @B Rathod ___________ APPLICANT (s)
ADV. MR.
B M Thakke s
V/s.
/  Unicn of Indie and GRe. . .. RESPONDENT (g)
/ | ; 7 _ ADV. MR.
To, : : | J DA fmers
s 0l. Unioce of Iad.e2 through The Shpuim-.-hhg ugumr.
4o somtzsl Water Commission, #esterm Rivers Cirele, ColoCodair,
VAN Horth Sazar Acad, Pharmmpech Ext,, Nagpur. ,
02. Executive Epginesr, C.W.C, aaghela Building, Gurukul Roed,
Reacagar, Ahmedsbac.52, | .
03, Asst, Zagloeer, C.%.5,, Sadipmsti Livision, Ahmedabad,

apolicant has

made an apolidation under Section 19 of the

Administrative Tribunals Act, 1985, to this Tribunal,

bearing OA No._ﬁ%ﬁ?jtﬁiﬁﬁ stated above and whereag the
3 u 7

e e a3

. B Pt
Whereas Shri 7 thec]
=9, BoRavhod

T

above matter is o for¥hearing on ’EE!F/ \ A
The Hon'ble Tribunal has nassed the orddBSedRe tioned
below. * '

Wheresas the said application has been again fixed for
-l-9o0.
91,90 - ---- 2t 10.30 A.NM,,

g i . : I e
admission/interim orders on _1é
A o £ g .

B0 OT . the relevant annexures
s atsached. bearing R~gn. No. as OA No. i98 . . 182 &
9

You are recuested to vroduce the record(s) noted
below on the aforesaid date of hearing for the nerussl’
of the Hon'ble Bench of the Tribunal.

(1)

x5k In ampxkwucuken Continuation of netic
“ﬁ_. 06.12,89

dtd, 15,12.8% ,

Kr.Ramesh ©1vrres, the ixecutive Engineer, Mahi Civision,

Co¥eCauy Apmedabad hes Sent a letter fequesting pemmission

to appear ir person as respondent and asked for tive,

Mr. U,k .Thekkar, learned advocate for the applicant preser

1he rezpondent mey appear in person, and che time allowed,

Interim relief to continue. The case be posted on 16th

Januaxy, 1990 for admission.
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Should you wish to argue anything against the
admission of the avvlication or issue of interim
order, you are at liberty to do so on the date fixed,
or any other date to which the case may be adjourned,

either in person or through an advocate.

Also take notice that in default of your
appearance on the date fixed, the case will be heard/

proceeded ex-parte.

ole  CENTRAL ADMAISTRATIVE TRIBUNAL
\ AHMEDABAD BENCH
> gl AHMEDABAD
N u e
C A \!\\'& j 8‘ (2 ‘s_)q
/, £ \ av /




‘'he Reyistrar,
Central Adninistrative Tribunal,
Ahinedanad,

Ref 3 D.A. No. 495/89, filed by
A.B. Hathod Vs. Union of India

Ihe above-referred aoplicant has filed anplica-
tion before this Hon. Tribunal. I was served with an

advance cooy.

I have received a letter from.Mr. Fahesh‘ﬁr)ver,
Executive Enjyineer, Mahi Divisian, Vajhela Buildiny,
Shyamnajyar Soclety, Memnajar, Ahmedabad, informingy that
his division is not interested in enjyaging Sovt. Pleader
and the said officer will annear before the Central |

Adininistrative Tribunal,

You are, therefore, requested to instruct the
office not 'to showm my appearance in the above matter.

Xerox cooy >f the letter is enclosed,

ﬁ’“f\/ﬁ

: PR
Ahmedabad, . _ (ﬁb

QQL12-1ﬁ59 \///’ ( J.D, Ajmera )

/ Standiny Counsel

N - ».//
%
v

-
e

7

(55 E’J)/ )2/




o, GOVERNMENT OF INDIA &= : 476434
> Gram : FORECAST
CENTRAL WATER COMMISSION Telex : 121-6561

N
MAHI! DIVISION CFFD |

1-Shyamnagar Society,
Memnagar,
Ahmedabad-380 052.

L . Date _gujomlgug
No«MD/CAT/ABR/39/ & ((4-6 5 s

Tos m
TheL ?istrar.
Central administrative Tribun asi;,

femedabad Bench, femedavad,
B.lbeP2tel House,
Near Sardar Patel Cal.cny. &, RIS

Ahemedabad. T \

w?ub : 00- NGWG(’}J/:}Q hquB.t{ tﬂd l'i) iiLi.c /

0 “ir, ot
I, Ramaesh Geoever, :ixecutiva-énginear, Mahi Divisi on,
Cantral waoter Cammission, Vagha la-ful lding, Shyamnagar society,
Gurukul Road, Meanagsr, Atamedabad=B2 requast you to kindly
grent us extensien of time upto 26=-12-39 as tha undarsigned
will b2 out of stition to monitor world Benk aidad medium
irrigation projacts of Gujarat,

I also inform you that our division is not interastad
in engaginy 2 Govt. Pleader and undersigned will appear befora
the Central #dministrotive Tribunal and make argumants/f acts
of the above cited case in Tribunal..

NecCeSsary permission to appear-the undersigned in the
Iribunal as respondent 2. waell as extension of time as mentioned
above may plaase be granted.

Thanking you,

Yours faithfully,

/

( RAMESI GROVER )
Eiacutive Enginear.
Tlve e £,

Lt edabad— e v 0002/"
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\

Copy to s= b

. )
\3% »?5\\ \/za'hrl.J.D.Ajmr, Additicnal Central Govt. standing Counsel,

32, 3rd Floor, élore Commercial Centre, Near Relief Cinoma,
, Ahemadabad=330 QOl.

]

) Shri.Deapak.M.Thakkar, ‘dvocate, 604, -amrudni, 6th floore,
Sattar Taluka Soclety, Oggs iligh Court, “hamedabad=330001 for

kind information.
LA
(Ramash Grover)

cxacutive naginger.

2T
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- s | . P
& : 476434
GOVERNMENT OF INDIA Gram : FORECAST
CENTRAL WATER CONMMISSION Telex : 121-6561
CFFD IN

MAH]| DIVISION

strative Tris,
dunal 1-Shyamnagar Society,

R 4/0'?.&;;" A Memnagar,
Od“’éh//:{{/? <o -Ahmedabad-380 052.
Date _g.jo_igug

No.MD/CAT/ABR/89/ & (€ 2-b&

02D,

The%ﬁegistrar,
Central Administrative Tribunal,
Ahemedabad Bench, Anemedabad,
B.D.Patel House,
Near Sardar Patel Colony,
Ahemedabad.

\ Sub : O.A No. 495/89 - Sh. A« B. Ratod Ap_‘)l.icant.

Sir,

I, Ramesh Grover, Executive Engineer, Mahi Divisi on,
Central Water Commission, Vaghela Building, Shyamnagar Society,
Gurukul Road, Memnagar, Ahemedabad-52 request you to kindly
grant us extension of time upto 26-12-89 as the undersigned

) vill be out of station to monitor World Bank aided medium
§V/ rrigation projects of Gujarat,

I also inform you that our division is not interested
in engaging a Govt. Pleader and undersigned will appear before
the Central Administrative Tribunal and make arguments/facts

{(7 r9t9rhe above cited case in Tribunal,

Necessary permission to appear the undersigned in the
Tribunal as respondent as well as extension of time as mentioned
above may please be granted.

Thanking you,

Yours faithfully,

ey ¢ onl B b |
FE L L) b ( RAME OVER )
a2 15 ren Edecutive Engineer.
fj_—/“‘l'f//‘ ‘\ sdad L r\i ‘ ! ' / B ”
[ n : 0 \ 2 f ‘ "‘3:'
(P N ye ( ey \vest WAl )
«}%[f%? & o . - -

(& e/ ..000..2/-
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Copy to :-

Shri.J.DesAjmer, Additional Central Govte. standing Counsel,
32, 3rd Floor, Elora Commercial Centre, Near Relief Cinema,
Ahemedabad-380 00l.

Shri.Deepak.M.Thakkar, Advocate, 604, Samrudhi, 6th f loors,
Sattar Taluka Society, Opg: High Court, Ahemedabad-380001 for

kind information.

(Ramesh Grover)
Executive Engineer.

Lo

. @,
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' NOTICE 3ETORE ADMISSION
.

JUDL-

e

GENTRAL ADMINISTRAT TVE TRIBUNAL

tive 7 ripun@MEDABAD BENCH, AMMSDABAD
i minisirative TrDURECTIRIASAD ARLCH, AMMEDABAD

gér‘ ~.‘_ 7 "(:1 B‘:’:‘ﬂgh
L /;4/\,2--»“'7"‘" B.D.PATEL HOUSE,
twward 7 WP elhare NR. SARDAR PATEL COLONY,
Dats..--- . ' P.0O. NAVITIVAM,

Issued on the | day of 198 .
‘ TTTTUeER” T ‘December o

REGTIQ N0.0-A._-’ ’198 .

[RPEnI _4” R
9
-Shri J.B.Bmhk Bothod _ _  __  APPLICANT (g)

ADV. MR.

DM, Thakcayr
V/s. ‘

-Union-of-Indde snd Orsg,, .. _. . RESPONDENT (g)

ADV. MR,
To,

FeDeijrasra

01« Union of India throucgh The Superintending Engineer, Central
: Water Commission, Western Riversg Circle, C.ieCe 4=, North
Bazar Road, EPherampath Ext. Nagpuar. A
02« Zaecutive agineer, Ca%aCe, Waghela Building, Gurukul Road,
mag&!: A'Bad-52e
\926 Asste m;maor, CalieCe, Sabarmati Divn. Ahmedabad.

Whereas Shri _ A-- twol, ., apolicant has

made an appoliecation under Section 19 of the
Administrative Tribuna;.zs Act, 1985, +o this Tribunal,

bearing OA ¥o. e 4G/ BT stated above and whereas the
above matter is ‘Q“?ub for jhearing on . OE. 12 £
a has Dgss ag

The Hon'ble Tribun ed the order ag mentiansd
below. * 06 13+89"

Whereas the said application has been again fixed for
admission/interim orders on _ 1S 0259  at 10.30 A.M.,

' -,_61&"’ is—attached bearing R2gme. No. as OA MNo. 9.5789.
\ \ e e de ”
(\J gmw , \z\ You are recuested to oroduce the record(s) noted
s " ol \ below on the aforesaid date of hearing for the nerussl’
N of the lon'ble Bench of the Tribunal.
\ \
QY (1)
\\ -/ (x1) i
VN (111)

Strike if not anolicable.

 In continuation of notden dids 22,11.8
ded, G6.12.,89

HMreDeily Thakkar and Mr.JeS.Yasav for Hre velshAjmera

! leamnsd advocate for the applicant and respondents

! present. Mre.Thakkar states that the applicsnt is a class
A \ 7% ¢ IV smployes. Azcording to the wark s#llocstion mnder lettex
W N 2uein 777 Mo JUD/AHad/89/35/755 dt. 25th October, 1989 the matter
.4, refuires to be posted before the bench of Hon'ble Vice Chairman.
" Reglstry to take necessary action. The interim relief is
?xundné/to the such hearing comes up. :

the 2489 For

&

LS
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Should you wish to argue anything against the
admission of the avplication or issue of interim
order, you are at liberty to do so on the date fixed,
or any other daté to which the case may be adjourned,

© either in person or through an advocate.

Also take notice that in default of your

appearance on the date fixed, thz case will be heard/

proceeded cx-parte.

pate : _o#[>)8%
| e DEP
CENTRAL ADMIN

REGISTRAR , of| —
TRATIVE TRIBUNAL

’ AHMEDABAD BEMNCH

AHMEDABAD




B P A G2 IIY 15T

W R (@)  ACKNOWLEDGEMENT  wdiy &
* g TR U/ ACHEART/ARE W FH } E2 0 ;‘)_ ¥ F
*Rg WAy st AT MRl Hel el \\

Il Gl

* Roceiveda Registered 4 otar/Postcard/Packet/Parcel

ARET T Insured ZZK' 4’%/&#/)&( e (ol -C
Wl AH
Addressed to (name) J jcz%f/ ,M/ - Dy i3ren,
19 @1 37 w9 W Gdudd
Insured for Rupepes 1l 3@uuit ,_ /%ﬂ/% ﬁ//(:e,L
T A wle ~
RAdw-l adtv/Date of delivery ..,;....198
* s W s R e
Score out the matter not required.
’Qﬂ-i di 3 oot © 41 vl
Tda W T e
for Insured articles only ’

3qn Il Geiidd 4Rl HIZ AR TR/ Signature of addressee
Wrd seldt §aa



i ML vy
i B 54 . OG-SR
frsr ARAE OF RN AT -5
cpadly 2ua [eudt :
DEPARTMENT OF POSTS, INDIA

G 2
£
o O
é 2% -
F2g Dzie-stamp
o}

Sender's address Name-stamp of

E 8 a
53 %
(3
37 i TTTFI T
Jagat Ahmd




s ARA T Rem

eydly 2uwa AeuA
DEPARTMENT OF POSTS, INDIA

I T B
TH-JET

Sender's address Name-stamp of
HisaAdlRf A4, Office of Posting

&

B ~AimTeoebad Beric)

'E 8.8 Peiel House, Navjives Peel

ol SAMSTEBEA.

E fAwen [ [ [ ][]

by
93

&
[

d - 30Lacs - £/89



Wl el S
WT R (@)  ACKNOWLEDGEMENT

usiy
*m V% i /R ADE/TRT W TN < L
Ry RRRI gy ko Iz Ml Hemedl No. \\\
4l Gaude

* Received a .Registered ;i etier/Postcard/Pac ket/Parcel
Insured = > o
m_;.;mr TH /Z’ t@?’" & “f ; ﬁ :’4 7 / [ (4 [

wrdsald un

Addressed to (name) Vs // //( A(Z/ZQ/ 7 %z/e/w/
183 o1 70 o ¥ Gadlid

Insured for Rupepes (Il JWUIM( / e 5/ /// 7 1% % 7 J
facw & ot

@.dl@'ﬁ rLLfN/Date Of delivery (1] -in.oc-198
* reaE W . Rar 9w

Score out the matter not required. L) ‘v
«xaﬂ— Qi X oiotct D A 45/
taa q Fgele ‘
forl ed articl |
?,surl Qﬁﬁredqu ::;3{;13 YARS TR/ Signature of addressee

" Sl SR



LRGP /- 72,

W WG () ACKNOWLEDGEMENT Wy

* o S e Ade i W g s \

vy ez e rarResd ATz R Hemell No. \\/]
{1l Gauda

* Recsiveda _Registered /Lett‘er/Postcard/chke’t/Parcel

TR T : '

sl i
Addressed io (name)

184 =1 g0 9@ , D
Insured for Rupepes <) MMMl /072~ lovped] 4{/2/4{/%//

B 4 alie .

ﬁﬁie’rﬁ rﬁﬂ’d/Date 0’ delivel'y -.ai-.ono"ga T
* sERE @) e Rar wg & p

Score cut the maiter not required. ) 7 )

ergdl-i it 2 ofiotct D51 ML AT I 5
Twﬁmﬁ@%ﬁt{w - '[/-‘//’ 2T

for Insured articles only. .

> Signature of addressee
a0 B Gadd a2l WS | TR “i‘f‘k‘;’a Prrcsidki
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g Eg - Date-stamp
fg 25 Qt
E § = Ssnéral Administrative
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LTI T St b e e S L S R T e S e e e S S A G S

' . {2

' : lefoilgq
ﬁ‘h‘? gt va Tr buneh NQ?‘I‘C_E_ -'3#13_“.(2.1.3‘13.“@\,' _I_ a SIO_’:T
......... g 9 Zanch
s ‘/’,.'.’f-y. sed0pe B A0S 'J:.U‘D‘]"_‘J:..I.
‘..aﬂ' i/_:‘,/{flfzuf:;.m' ——
P ] © ke GENIRAL ADMINISTRAT IVE TRIBUNAL

i AHMEDABAD BENCH, AFMZDABAD

B.D.PATEL HOUSE,
NR. SARDAR PATEL COLONY,
P.0. NAVJIIVAN, -
AHMTDABAD-330 014.

iSth x December 9
Issued on the e it 3, OEY GE o ey YOgW
RTGH. No.O.A.. 495 1089,

shri R.85,Rathod " ’g .
e S S SO SO -V 20 -4 P N 3.\ 4 .
. ADV. m.s"ﬂmm”
V/s.
Union of India and Ors,
A . i RESPONDEMT

S o e e —— . in .‘S'§.2.ﬂ.ﬁjmz«a

To,

Cl. Union of Ind:a through The Superintendeing Enginecr,
“entral Water Cowmmissicn, #escern Rlvers Cirsle, C.W,Codar,
North Easar Rcad, Dhareepech ixte, Nagpur.

02. Executive fngineeyx, C,u,C, wegnels Bullding, Surukul Road,
Hepoogar, Ahmedabac«52, ‘ :

0{.}“, Engineer, U.x,C,, Subapmati Pivision, Ahmedabad,

MA,.B, Rathod
made an apolication under Section 19 of +he
Administrative Tiygunals Agt, 1985, to +his Tribunal,
bearing Oa ¥o. “"wmfﬂifuﬁﬁ stated above _and w%sreas the
above matter is »ut un ‘for hearing on _ 129 .
The Hon'ble Tribunal has maszsed the order o mentioned
below. * '

Whereas Shri .+ a@aodlicant has

Whereas the said application has been again fixed for

e 73 , 1
' admission/interim orders on.“”€:?%:‘ﬂh-_'_ at 10.30 2.M.,
A ok B = g—with-the-—relevant annesxuses

it oplica : 2
is-attaehed bearing Regn. No. as OA.NO.'_.fgq”:_/B’.

~¥

f2§§ You are recuested to oroduce the record(s) noted
‘ below on the aforesaid date of hearing for the nerussl’
&N\ of the Hon'ble Bench of the Tribunal.

(1) ' -

in Resrkwsxukon Continuition of notj

@90 passed on 3 dtdy 15,12.89

y PryRamesh Crover, the Executive Engineer, Mahi Division,
WO\ W mnod 5%y, Ahmedabad hes sent a letter requesting permmissio
W “'te appear in person as respondent and asked for tive,

v ; >
1 ~(t T Mp, U.R.Thakkar, learned advocate for the applicant pres
\\ The respondent may appear in person, and the time allowed
"I AV Interim relief to continue. The case be posted on 16th
i";o & January, 1990 for admission.




g

.

Should you wish to.argue anything against the
admission of the avplication or: issue of interim
order, vou are at liberty to do so on the date fixed,

or any other date to which the case may be adjourned,

" either in person -or through an advocate.

Also take notice that in default of your
appearance on the date fixed, the case will be heard/

proceeded cx~parte.

£

CENTRAL ADMINIYTRATIVE TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD

7 "
Yoo
.

DEPURY /JREGISTRAR C”éj"
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# " GOVERNMENT OF INDIA & : 476434
Gram : FORECAST

CENTRAL WATER COMMISSION Telex : 121-6561
g MAHI DIVISION CFFD IN

1-Shyamnagar Society,

Cantral A Memnagar,
vel Administratlvs Tribanes Ahmedabad-380 052.
‘A,%)",/‘;L’ﬁl(.:i«’:—r‘&'m.ﬂ ﬁ@m%
ward o, P /IS Date \\. %\ o

Vot MRL S ) G

c
©c0sb0 ooagose

AUTHORITY IETTER

I, Ramesh Grover, Executive Engineer hereby authorize
Shri %.G.Menghani, Heazd Clerk of this Division to present
himself in the Central Administrative Tribunal, Ahmedabad
Bench, Ahmedazbad on 16,1.90 and 22.1.90 on behalf of the
undersigned in connection with 0.A.No.,495 of 22nd November,
1989 and 0.A.No,554 of 22nd December,1989 as the undersigned
will be out of Headquarters to New Delhi on urgent official
Jobs as desired by Higher authorities,

The specimen signature of Shri T,G.Menghani,Head Clerk
is given below duly attested by the undersigned,

(RAMESH GROVER)
EXECUT IVE ENG INEER
Specimen Signature of = o1

Shri T.G.Menghani,Head Clerk J

ﬁf\;}\

P i_,

/
Al =

(T.G MENGHANT) e

I accept the authority of the Executive Engineer,Mzhi
Division,CWC, Ahmedabad as his order to be present in the Central
Administrative Tribunal, Ahmedabad Bench, Ahmedabad on 16,1.90
and 22.1.90 in the interest of Public Service as the Executive
Engineer,Mshi Division, CWC,Ahmedabad will be out of Headquarters

during the said period.
'\5§§§&»%§;$~‘
(7.comrEa) S e

HEAD CLERK
) — AT/
\ 1§ b > = 7 v —
*¥EC* % \/ Q__ '\V“’\'%’f- ‘ 6—%) o e N ¥ W
g‘ (H << C% * v |
/gijaq(( - /L4/}S}/0J' (f<7 425
A7 \\V

(ffv/"' 0
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GOVERNMENT OF INDIA @ : 476434
Gram : FORECAST
CENTRAL WATER COMMISSION Telex : 121-6561

MAHI DIVISION CFFD IN

1-Shyamnagar Society,
Memnagar,
Ahmedabad-380 052.

Date \\ -\ _\n

AUTHORITY IETTER

1} Ramesh Grover, Executive Engineer hereby authorize
Shri T.G.,Menghani, Head Clerk of this Division to present
himself in the Central Administrative Tribunal, Ahmedabad
Bench, Ahmedabad on 16,1.,90 and 22.1.,90 on behalf of the
undersigned in commection with 0,A,No.495 of 22nd November,
1989 and C.A.No,554 of 22nd December,1989 as the undersigned
will be out of Headquarters to New Delhi on urgent official
Jobs as desired by Higher authorities,

The specimen signature of Shri T,G.,Menghani,Head Clerk
is given below duly attested by the undersigned,

( RAMESH
EXECUT IVE ENG INEER
Specimen Signature of Exatitiivo FErgineer,
Shri T.G.Menghani,Hegad Clerk oy > VWA C.
AN WA T Y Ao Ahaiocsbod—
(T.G MENGHANI)

I accept the authority of the Executive Engineer,Mahi
Division,CWC, Ahmedabad as his order to be present in the Central
Administrative Tribunal, Ahmedabad Bench, Ahmedabad on 16,1,90
and 22.1.90 in the interest of Public Service as the Executive
Engineer,Mshi Division, CWC,Ahmedabad will be out of Headquarters

during the said period. _
TR s

N A\
(T.G.MENGHANTI) \\\D
HEAD CLERK

*EC*
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JUDL-T

CENTRAL ADMINISTRATIVE T RIBUNAL
AHMEDABAD BENCH, AHMEDABAD

B.D,PATEL HOUSE,
NR. SARDAR PATEL COLONY,

P,0, NAVJIVAN, .
AHMED&BAD-380 . 014, |

. \
Issued on the 17¢h day of Jannary 19 o0
REGN. NO.0un./ __ coe /19 .

”\, . ‘\
Shri A.ByRathod . APPLICANT (8)\
ADV, MR.\
V/s. W Thdﬂkar
: f‘ R \
! Union of India and Orse RESPONDENT ) .\
' ; nDV MR,
| Ramesh
To, ‘ ' \ Brover

» india through Tho mmznem@m Enqﬂaewra
- mzagtmwramsim. uestern Rivers Cirele, CelisCe 4wy,

North Bazar Road, Dharampeth Cmte, Hagours

02. Executive ingineer, Ce¥eCe, waqhnla Building, Curukul Road,
Memnagar, Ahmadebade$2.

Whereas Shri AsBeRathod " appllcant has made
and application under Section 19 of the udmlnlstratlve

y Tribunals Act, 1985, to this Tribunal, bearlng O No,

—-495
is put up for hearing on 17.01.1990 _.» The

Hon 'ble Tribunal has passed the order as mentioned bheleow, ' *

1939 stated above and whereas the above matter

Whereas the said application has been again fixed for

admission/interim orders on 33 g: ag at 10,30 A.M,, ~

attacLed~bear1ng Regn. No, as Oa No, ﬁﬂﬂﬁ— / 1990 .

You are requested to preduce the recHard(s) noted
W on the afaresaid date of hearing for the perusal of the
'ble Bench ef the Tribunals \

(I11) L

Strbke if net applicable.
*.Order passed on dtd..
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=2m
Shediddyou wieh to argue anything against the

admlsSLOn of the appllcatlon or ilssue of interim order, you
\ . ]
are at llberty to.de: so.on the date fixed, or any other
I
date to whlgh the case may be adjourned, either in person

or through an adwvocate,

hlso take not1Ce that in default of your appearance

{

on the date flxed, the case will be heard/ proceeded ex-parte.

/,

/
/

Date : 4o o108 /T . DEP@Y/REGISTRAR
g v CENTRAL ADMINISTRALIVE TRIBUNAL

, \\,

A

\ 1

AHMEDABAD BENCH
AHMEDABAD .

ig Oawm of notice dtds 15¢12.89

|
{
{
\

o:hu Pessed on deds moz.mo
\ %

m.mﬂ. m learned advocnte for the mucm mm_

mmmceo t&wlrwmmmwmmuu.
WM#. m!m wuxb-mmmmmumm

\hmmmrmmmmdmmlm
under tkm Rulgs, no sgent is alloved. A inkerin relfef
~mlzar grented mmwmm %«aumww
32M Jmarf. :‘9% for Mmtm.
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NOTICE AFTER ADMISSION

WITH INTLRIM RELIEF
JUDL- T

P —————

CENTRAL ADMINISTRATIVE T RIBUNAL
AHMED=BAD BENCH L AHMEDABAD ,

B, D. PATEL HOUSE,

NR. SARDAR PATEL COLONY,
P,O, NAVJIVAN,
AHMEDABAD- 380 014,

Issued on the — __ day of 1987 3. "o
REGN . 4988 0,4, / Janyary,, 90,
| 495 9

APPLICANT (S)

shri ¢ Be Rathod ADV. MR,

V/s. DeMeThakkar
RESPONDENT (S)
ADV. MR,
To, Union of India & Orse . ADV

Ramesh Grower

01s tnicn of Inila, throught The Superintending Engineer,

Central Water Commiszion, Méstern Rivers Ciréle, CeteCed=n,
Horth Bazar Road, Dharsmpeth Ext., Hagpure.

i Siryammnagar Sl g
02 Smecutive Snglacer, CeiaCe,kaghelz 31dge, JSurukal Road,
Mamniagar, Almedsbads32e

L34 Rsette Bngineer; CeW.Ce,Sahormatd Division, Ahmedabsds —

Whereas Shri £y. R Ratoo ~, applicant,
had made an applicatiogh‘g%%ﬁ tion 19 of the Administrative
Tribunals Act, 1985, to this ribunal, And also prayed for
interim relief (copy alongwith relevant annexures enclosed) ’
hearing Regn. No, OA/ 4<% <) 198% , and whereas the same
A matter isput up feor heard oé, 22.:r0V:9s | The Hon 'blé]
(3 Tribunal has passed the 5¥§Er as~m§%Eio below,® i
3 4340103850 ° 4
Whereas the Tribunal is of opinion that a reply of
the application is called for :

Ly That you, Respondent No._L:ggg_ do file three compléte

Sets of the duly verified reply to the applicatior,
alongwith documents in a Paper-book from by Sociagsz_

. - That you should simultaneously endeorse a copﬁy%fm@ﬁ%
reply alongwith documents as mentioned at S.No, (1)
above to the application. /

de You are also directed to produce the record(s) ﬁoted
below for the perusal of the Hon 'ble Bench of the
Tribunal on the date fixed for hearing.

Strike if not applicable . ' . \

A AL, AL L LS 1/
L LIII1I777277 74174777




-2
(1) -
(11) -
KI1I) -

4, The above application has been fixed for hearinc

! on _01,02,1990 at 10.30 A,M, However, the applicu..on
for interim relief has been fixed for hearing on

01.02,1990 _ at 10.30 &#,M, Should you wich to

argue anything ageinst the issue of interim order,
you are at liberty to do so on 99— OF
so any other date to which the case may be adjourned,
either in person, or through an advocate appointed
by you for this purpose., &lss take notice that in
default of your appearance on the date fixed, the case
will be heard ex-parte,

S A copy of the order Dated _22,01.1990 passed by
the Central Administrative Tribunal, &#hmedabad Eench,
Ahmedabad is typed overleaf for immediate compliance,
information/hecessary action.

WITNESS the Hon'ble Vice Chairman, Central &dministrative
Tribunal, ahmedabad Bench, Ahmedabad this __ o9ng day of

January in the year 19@g
/"7(6‘ )
DATE : 2340141990 ~F A\
_ p.i a0 qg \\\O
23’:-‘01 f v { J

DEPUTY ROGISTRAR
. CENTRAL ADMINISTRATIVE TRIBUNAL
Coly \‘: P AHMEDABAD PEINCEH,
k‘_’%X\\ﬂF AFMEDABAD

in continuation of Fotice dated 17.01.1990
CRDER PASEED ON § 22.01.19%0

Heard Mrs DeMeTheklear, -leamed advocate for the petitioner,
Mr. Ramesh Grower, lsarmed adwvecate fov the respondent not pres
Admite Iosun notices on the regpondents to reply on merits
within 30 duys Zrom che dat» of this ovder. The case be posted
on 01.02.1990 for further direction. Interim relief earlier
gragtad to continue,




NOTICE AFTER ADMIS3ION

P - R p—

UITH INTERDM RELIET
JUDL~ I

oo -3

CENTRAL uDMI\ISTL\“EI\/F TRIBUNAL
ltl'ﬂ L.-JDL .\_) “iD .\31._11\4 Cl$ ram/j.‘_a DJ;.J:’)A\D

B.D. PATEL HOUSE,
NR. SARDZR PATEL COLONY
P. 0. NAVJIVAN,
AHMEDLBAD-: 380 014.

-

Issued on the __ 284 day of February 1990.

REGN. NO. Oia/ 493 /1089 |

Shri B.B.Rathod ‘ APPLICINT (8)
. ADV. MR . ,}"i.’i hakkar
V4B
Union of India & Ors, ' RESPONDENT (s)

ADV. - MR.Ramesh Grorer
Toy
01. Union of Inaia. throughs The Superinte 2nding Engineer
Central Water Commisc ?wn. “@af'gg 3ivurf “frclg. u-h:Mo'
4=, Horth Bazar Roud, Dharampeth Ext,., Nagpur.

02._tye0itiu nﬂin~*r. CaMol sy fagrala Building, 1, Shysmnagar
Soclety, Gu:u?ui toad, Memnagar, 2 simedadad-32,

s - o £ 3
Whercas Shri “eBeRathod .. applicant

'

had made an application under Section 19 of the administrative
Tribunals Act, 1985, to this Tribunal, 4nd also praved for

interim Lellef (&zﬁy alongwith relevant-annexures—enelosed)

L0
hearing Regn. No. @A/ 975 / ]Eﬂg, and whereas the samne

i . “ ; .
matter is Dut un for hearing on cﬁfez 1995 e« The Hon'ble

Tribunal has passed the order as mentioned below. *

Whereas the Trloulal is of oalnlon that a reply of the

application is called for :

1. That you, Respondent NOol'iﬂf/ do file three complete
sets of the duly verified renly to the apolication,
alongwith documents in a paner-book from bv

i e

2. That vou should simultaneously endorse a copv &f the

reply alongwith documents as mentioned at S.No. (1)
above to th“ anolicatione.

Zs You are also directed to nroduce the record(s) noted
below for the perusal of the Hon'ble Bench of the
Tribunal on the date fixed for hearing.

aéz/ﬂg/{{/{@’(/z{ﬁﬁfgﬂ(e )
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(II)

TR

The above application has been fixed for nearing on

..2_'.

P ~2 e

— 28 .82,1998—- 2t 10.30 ~,M, However, the application

for interim relief has been fixed for hearing on

é%gg‘ ;;gb at lO 30 A.M. énould you wish to

argue anything against the issue of interim order,

@ - VLD

you are at liberty to do s0. On or sSo any
" ether date to which the case maf b% d@fourned,

either in person, or through an advocate appointed by
you for this purpose. aslm take notice that in default
of your appearance on the date fixed, the case will
be heard ex-parte.

A Da sed by the

~ copy of the order Dated 095621590 passed by th
Central Administrative Tribunal, ahmedabad Bench,
Ahmedabad is typed overleaf for immediate compliance/

information/necessary action.

WITNESS the Hon'ble Vice Chairman, Central Administrative

Tribunal, shmedabad Bench, Ahmedabad this day of

Fedrusry—

- q/Z?YW

/xﬁ gontfuation of Hotice dated 22,01.1990

in the year 1990 5

gjkéf P
. % G ! \d
- QM m&mwrmqluhR
’ u"°23199° CENIRaL ADMINISTR-TIVE ~ERUBUNAL
=~ ¥ A/~ aHMEDABAD BENCH
e AHMEDABAD

-~ /. ‘\ v \'

\

CROER FAISZD OH 3 02.92.1990

Hoarsd qw, Dad.Thakkar the learned gi:aaitg for
the x«sx applicsat and Mr, Jagiish Yadav for Mr, J.D.Ajmera
laarnsd advocate for the respondents, The raply of
respondent No, 2 be taken on rucord. The notice of
Mr, Jagdish Yadav is that, he has been instructed by
Respondent 0. 2 not to appear in the casd on baljalf
of the Union of India and Others and the respondent
Noe 2 to file communication on behalf of the Union of
India and Others that they do not wish to e preprescnted
and the Registry to give notice on the Uniom of India
and others to the same effect, The Union of India & Otherw
allowed to file the reply within 20,02.,1990 on whmich
date the case is fixed for hearing or further hearings
The petitioner is allowed to file rejoinder Af he finds
it necessury., Interim relicf to contimie. Registry to
fix the case acro:dinqu.

How the case is fixed for tur*her airection
on 20.02 1990.




